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ERNAKULAM BENCH

'OA 29, 67,87, 113,126, 137, 181, 212, 266, 2638,

269,.277,281,299, 300, 301, 302, 303, 319, 325,

326,327,328, 329, 331, 333, 344, 345, 346, 347,

= 348,350,351,352,353,354, 355, 356,357, 358,

' 359, 362,363, 364, 366, 368, 369, 370,371,372,

373, 380, 381, 384, 386, 388, 390, 392, 393, 394,

395, 400, 404, 406, 413, 423,.444, 453, 488, 492,

499, 507, 509, 510, 557, 566, 567, 580, 582, 601,

634, 635,791, 822, 880, 898, 904, 905, 939, 942,
952, 1100, 1202, 1225 of 2013.

Thursday, this the 6" day of March, 2014
CORAM:

Hon'ble Mr.Justice A.K.Basheer, Judicial Member
~Hon'ble Mr.K.George Joseph, Administrative Member

1. 0OA 29/2013

. C.H. Mohammed Yasin
* S/o Kidavu Koya,
Chamayath House, Kiltan Island,
Union Territory of LLakshadweep-682 558

[N

~I.P.Latheef
S/o Attcka
Thiruvathapura, Kiltan Island,
Union Territory of Lakshadweep-682 558

(By Advocate: Mr.Shabu Sreedharan)

[ o

Versus
I. Union Territory ofl,.‘akshadweep represented by
the Administrator, Kavarathi Island-682 555

2. The Director of Panchayath
Union Territory of L.akshadweep
Kavarathi Island-682 555

3. 'The Chairperson
Village (Dweep) Panchayath
Kiltan Island, Union Territory of l.akshadweep-682 558

CENTRAL ADMINISTRATIVE TRIBUNAL

Applicants



?

4.

(By Advocate:

Q]

The Executive Officer
Vill age. (Dweep) Panchayath

"[he Prmupal
Govérnment Senior gecondary School
Kiltan Island

Union’ felrlt_ory of Lakshadweep-682 558.

(Mr.R.Ramdas (R3)
0OA 67/2013
Seedikoya.M.

S/o Abbosala Koya
Malayattiyoda, Kiltan Island

Unidﬁ Territory of Lakshadweep-682 558.

- Malsha T,

S/o Klddvu Komalam
]henakl<al House, Kiltan Island

Union Territory of Lakshadweep-682 558,

Abdulla A.P.
S/o Khalid
Alimapura, Kiltan Island

Union Territory of Lakshadweep-682 558.

a [llam, Kiltan Island

Sayed Muhammcd Koya C. H.
S/o: Muthukoya
Chamayath House, Kiltan Island

Union Territory of Lakshadweep-682 558.

Raie'e:k:l(hah H.M.
S/o /\bdul Rehman
Aliyar House Kiltan Island

Umon lemtory of lLakshadweep-682 558.

(By Advv_cﬂate‘ Mrl‘Shabu Sreedharan)

ER A "-:_ Versus

(Mr.S.Radhakrishnan (R1,2 & 5)

U‘ on Terrltery of Lakshadweep-682 558.

Klltan Island Unton Territory of [akshadweep- 682 558 o

Respondents

Applicants



I Umon Ter1 1tory of Lakshadweep represented by
the Admmlstrator Kavarathi Island-682 555

2. ‘The") ector of Panchayath
. Union Territory of Lakshadweep
Kavarathl Is}and 682 555

3. T he Chalrpel son
Village (Dweep) Panchayath
Kl_l_tan Island, Union Territory of Lakshadweep-682 558

4. The Executive Officer
Village (Dweep) Panchayath
Kiltan Island -
Unign Territory of Lakshadweep-682 558 Respondents

(By Advocate:  (Mr.S.Radhakrishnan (R1,2 & 4)
3, b}( 87'/20'13. -

L Abdul Salam P.P., age 43

‘Slo Qaldmuhammed

. Puthlyapura Kiltan Island
Lakshadweep

2. _ Khan ag)c 33
* Sio $aidmuhammed
"Q_pse Kiltan Island :
Lak Applicants
(By A _e’::-?:.Mr:.}Rr)vatap Abraham Varghese)
‘ Versus
1. 1 he Admmlstrator
Union Territory ofLakshadweep
Kav_a,xd_thl 682 555
T; :D‘nectox Department of Science & Technology
3.

invironment Warden
Department of Environment and Forest,
K :an Island Lathadweep -682 558

4. 1 he Chalrperson Village (Dweep) Panchayath :
Klltan Island Lakshadweep-682 558 Respondents



*..

»(Mr R Ramdas = R4)

4, 'OA 113/2013

. Muthukcya T P
Slo Kidave Ha_jl
'Ihnuvaihapura Kiltan, Lakshadweep.

N

Sallh P .
N Iblahxmllajl
Pandala Klltan Lakshadweep.

3. Yacoob P. K
« S/o Subair.A.
Punnakkad, Kiltan, Lakshadweep.

4, Ali?Mohamm’ed
' S/o Attaka Aliyar, Kiltan, Lakshadweep.

5. Kunhlkoya AP
S/o. Sayed Muhammed P.K.

Arak-k-a'lapura Klllan Lakshadweep.
e T.P
| i_ltan'?,:;Lakshadweep. '
7. : ) '
S/o Shalk K K. Palllyachetta Kiltan, Lakshadweep
. - Sathalﬁll
'S/o MohammedP L .
A Qhadjpura‘ i(lzl_tan Lakshadweep.
§ i
v,
an, Lakshadweep
10.

Thi Hay Palllthlthlyoda

Klltan, Lakshadweep ' Appli-cants
(By Ady'qgatc:.:Ms.Da‘lsy | Daniel)

Versus




~ o | 5

q. ' ':l"hé Administrator
Umon Territory ofLakshadweep
Kavaralhl 682 555

2 The (,halrpel son
Vlllage (Dweep) Panchayath
Klltan 682 558

()

T he Employment Officer v
Kavarathl L akshadweep 682 555

4. QD,jl“_eC[Ol‘ ofPa-nchayath
. Department of Panchayath-
Kavarathi — 682 555

5. The Executive Officer
' Village (Dweep) Panchayat, Kiltan — 682 558.,

0. Homcultuxal Assistant .
Val]age (Dweep) Panchayat, Kiltan-682 558. Respondents

. Asadu‘]l'a K (,

g/o Yousuff

Kanmchetta Kiltan Island

U F ofI akshdadwcep 682 558

Q

2. Kunh] M ‘

S/o Ambukoya

- nmel 'Kvl,llan Island
dddweep-682 558

S/o Mohammed
KOmalam Klltan Island
Uﬁf‘"f Lakshdadwcep 682558

4. Sal,_cm P P
S/o ‘Hamsa - .
Pulhenpuxa Klltan Island
UT ofLakshdadwcep 682 558

Kiltan Isfand
Hdadweep-682 558




THIARAG “,‘r‘-’,“,%“&i%‘:‘!‘- fui}
R TV R,

6. Kunhl K P

7. Abdul Kasun P V
S/o. Muneer
Pemamvell Kiltan Island
UT of Lakshdadweep-682 558. ) . Applicants

(By Advocate: M.r.Sbabu Sreedharan)

Versus

—

Umon Temtony of Lakshadweep represented by
the Admmlstrator Kavarathi Island-682 555 '

2. The Duecton of Panchayath
Umon Femlory of Lakshadweep.
Kavalathl Island 682 555

Q

Fhe (,hanpex son
: Vlllage (Dweep) Panchayath :
! Klltan Island Union Territory ofLakshadweep 682 558

(OS]

4. lhe E xccutlve Officer
Vlllagc (Dweep) Panchayath .
letaxﬂsland Umon T emtoxy of Lakshadweep 682 558

! ""nmcnt Warden

3 t of:Environment and Forest

7onal,5O ;1ce ;K'rltan [sland :
Umon Temtmy of Lakshadweep-682 558. Respondents

(By Advocate (I\/h S. Radhaknshnan (R1,2,4 & 5)
. 6. OA 137/2013
I Jalaludheen K K.

S/0 Sha|k Poovalap
P.oovalap Housc Klltan Island




. <iltan Island,
veep-682 558

4, Ameelall A P
S/o Syed Mohammed

Arakalapura House, Kiltan Island,
UT. of Lakshadweep-682 558. -

S, Ismail T
S/o Yusuf -
Tholiyoda House, Kiltan Island,
. UT of'-Lal<shadweep-682 558.

; 0. Syed Mohammed Koya K.P.

~ Slo Mohammed
Kanjipura House, Kiltan Island,
uT of Lakshadwee‘pﬁsz 558.

7. Kasmkoya C.H.

S/o Muthukoya

/_\mmlpula House, Kiltan Island,

UT of Lakshadweep-682 558. Applicants
(By Advocatenghabu Sreedharan)

Versus

ry of Lakshadweep represented by
:, ,s‘trator Kavarathi Island-682 555

P 2. 1he Duectm ofPanchayath
| Umon Terr itory of Lakshadweep
Kavalathl Island 682 555

3. ]he Cihalrpelson

5. The Assistant Engineer
 Electrical Sub Division

~ Kiltan Island
Umon T emtory ofLakshadweep 682 558. Respondents -




L, Sadakathulla A ‘age 38
S/o. Kunh1 Ahammed
AJnad House Klltan Island
I akshadweep

2. Naraxufllia PT age 26

Slo Kunhl

Pa]hthlthlyoda I-Iouse Kiltan Island

La kshadweep . Applicants

(By Ad‘vocate‘: Ms;D'éjisy 1. Daniel)’
Versus
. The /\dmlmstratm
Umon Territory of Lakshadweep
Kdvalathl 682 555. ’

The, CF anpelson

2.
V lage 'Dweep) Panchayath
3.
Respondents
(By Advocate M1 S Radhakmhnan (R &3)
8. OANo 212/2013
PP Havvabl ‘Wio. Abdul Salam
aboux_ex, Agn |cullu1al Department,
‘ f"R”Sldmg at Pallipuram House,
of Laksh_adweep,
Applicant

I lhe Dnectmof Agriculture '
Union Territory of Lakshadweep
Kaﬂvarat»l:i"lsla’j}h@ - 682 555.

Sy




o~

(By Advocatc l\/ll . 3

o

o

Tll"él A‘dminis’frato‘r , .
Umon T errltory of Lakshadweep 3
Kavaraltl Island 682 555. _ Respondents

Radhakrlshnan)

gabn Al Koo
Kuriyathiyoda: House
Kiltan Island. ™

“C.P. Firoz .

‘Chemmanam Palli House
Kalpeni Island.

_K.P. Cnelgiyakoya
Karuppathapura House,
Kalpem Island

MG Gaiter e
Pal<l<1pura HOuse
Kalpem Island

llabsa A
Allkome House
Klltan Island

A P Naseema
AynapuxalHouse

Applicants

(\dmlnlstratlon of the Union Temtory
ofLakshadweep, Kavarathi — 682 55S5.
The Dnector (Servxces)
Admnmstrann of the Union Territory
of Lakshadweep (Secretariat),
Kavarattl'—- 682 555.

' Env1ronmen1 of Forests
y;of Lakshadweep,
2555, - ' Respondents

Depaltm



(By Ad\/O(,d[C Ml S. Radhaknshnan)

10.

I

2.

Lo

() A No 268/2013

M 3 méén. :

,ayed Mohammed
use, Agatti Island
Umon =Tex I 1'[Ol'y, Lakshadweep.

B M Mansoor

“S/o. Late A.C: Mohammed Jalaluddin
Bharkath Marzil .

Agati Island, Union Territory
Lakshadweep.

(By /-\c_vaca,te:‘Mr. Grashious Kuriakose)

Versus
]he Admlmstl atol
Umon lemtoxy of Lakshadweep,
Kaveuathl 682 555.

1 he Dneclox of Panchayath

_Dcpaxtmcnt of Panchayath

Kavaram - 682 555

Dn.ectm omeence and Technology

Specm Ofﬁcer

Vxl]age (Dweep Panchayat Agatti) — 682 558.

(By /\dvocatc Mr. S Radhalolshnan)

I1.

()A 769/2013 |

shious Kuriakose)

Applicants

Respondents

Applicant
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Versus

2. TheChairpetson
Village (Dweep) Panchayath
Kiltan-682 558 |

The --Em}:l)lc')ym’ent‘ Officer
Kavarathi, Lakshadweep-682 555.

(OS]

4. ‘Director of-:ﬁériéhayath
~ Department of Panchayath
Kavarathi <682 555

5. e 'EI‘:‘zh'e[:]l;Sx.encu'tive' Officer
Village (Dweep) Panchayath
Kiltan-682 558

6. .E%I'orti'chiltural‘ Assistant

Village (Dweep) Panchayat,
Kilon682 558

(By AdVocate: . (Mr.S.Radhakrishnan (R1,3 & 6)

(By A.c}i:vj(;);c;ate'::‘ Mr.@r@é_hious Kuriakose, Sr.)

Versus

Execiitive Officer - |
“Village (Dweep) Panchayath, Kiltan-682 558

L T
] '

Respondents

Applicant



12

S/o Sayld A\ K o
Vallomkadlyodu

~ Kiltan Island, Lakshadweep

[\

>

Sayed Badusha Muhideen S.V.

Shahar Ban Vilas House
Chetlat

EARE AR G e L
AT il :

Respondents

Applicants

(By Ad\%q_ciaie: M;‘,G‘rashious Kuriakose, Sr. & Ms.Daisy 1 Daniel)

o

Versus

1h A,dmmlsu ator
UT ofLakshadweep, Kavarathi-682 555.

Dmctm
Scxence & Technology
Chellat 682 556

Duectm ofPanchayalh
{Lnal Developmem Depaltment of Panchayath

Addl.:Sub;_Dmsmnal Ofﬂcel
Chet]at 682 556 '

Jumm Scnenuﬁc Officer
Chetlat 682 556.

Respondents



| A K Sajeed
Poodyem Ho‘use
»Kalpcm Island
3. A. I Ahadab1
Athanaln Thottam House
K‘al‘peni Island;‘
4. P.P. Sulaxkha
P uthlya Pandaram House
Kalpeni Islanld
S. CP \I"\Joo:ijeﬁad |
Chemmanam Pallx House
Kalpem Island
6 A,-K;, Beebl _
Arakkalar House
Kalpeni Island.
7. IQ:/I.P.:'IT\'/Iohdmjmed
Mullipura House
Kalpeni Island.
(By Advo B Gangesh)
. Versus
I fator,
Admmrstrahon of the Union Territory
of Lakshadweep, Kavarathi — 682 555.
2. The Dlrectm' (Servnces)
Administration of the Union Territory
ofLakshadweep (Secretariat),
3.

(By Advocate Mr S Radhakrlshnan)

Respondents

Applicants



IS.

1.

10.

1.

12.

<

OA 300/2013 .

B.Koya, age 42,
S/o Bammad, Bilutheth House
Andrott Island. '

B.Ahammed, age 43
S/o0 Mohammed, Bakakada House
Andrott Island.

K.K.Mohammed Basheer, age 49
S/o Nalla Koya, Karakunnel House,
Andrott Island.

P.P.Hassan, age 41,
S/o Sayeed Bukari M.P.,Pandathpura House,
Andrott Island.

"M.P.Pookunhi, age 50
S/o Khader, Matharapura House, -
Andrott Island.

M.Bampathi, age 50,
S/o Asainar, Kakkett House,
Andrott Island.

C.Mohammed Kasim, age 44,
S/o Koya Kidave, Chettathada House,
Andrott Island. '

K.P.Mohammed Yaseen, age 33,
S/o Nallakoya, Kattupra House,
‘Andrott Island.

T.P.Shamsuddeen, age 30,
S/o Kunhi Koya, Thattampokkada House,
JAndrott Island.

B.Mullakoya, age 43
S/o Kidave, Bithnatt House, Kavaratti Island.

I-XP.Fathixﬁalh, age 41,
D/o Kunhiseethi, Palath Puthiyapura House,
Andrott Island.

A.hmal, age 48, _
S/0 Abdulla Attalada, Aliyathara House,
Andrott Island.



S

@ 15

13; -A.Mohammed Mustafa, age 32,
S/o Kidave, Aliyathara House,
Andrott Island. "

14. “L.Khadeejomabi, age 47,
D/o Buhari, Lavanakkal House, -
Andrott Island. ‘

15.  C.Pookoya, age 42,
' S/o Sayeed Mohammed, C Kunnashada House,
- Andrott Island.

16.  K.Subaida, age 39 years
D/o Kidave, Kunnashada,
Andrott Island.

17.  A.Kunhi Seethi, age 51,
S/o Ukkas, Aliyathara,
Andrott Island.

'18.  T.B.Mohammed Hussain, age 37,
S/o Kosamma C.P., Thacherry Blyyada,
< Andrott Island.

19.  P.N.Hakeem, age 48,
S/o Siddique, Pudiya Nalam,
Andrott [sland.

20.  K.K.Kunhibi, age 52,
S/o Yousaf, Komalam Kattu,
Andrott Island.

21.  K.K.N.Khadeejommabi, age 39,
S/o Sayeed Mohammed Koya T.P.
" Kolikkat Neduvilakam, Andrott Island.

22.  Mohammed Murshid, age 36,
‘ S/o Koyamma K.P., Moosathada,
Andrott Island. '

23. . K__.C.jMohammed Hussain, age 39,
S/Q':.Sayeed Ismail, Kannichetta,
Andrott Island.

24. P.P.:Hamza, age 34,
Koyakidave M.P., Pandathpura
Andrott Island.



[§)
N

26.

27.

28.

29.

30.

Lo

(OS]
[\

33.

34,

35.

36.

M.P.Khaleel, age 37,
“S/o Assainar, Matharapura House,
Andrott Island.

_P.P.Hassan, age 41,
“S/o Abdul Khader K Per umpally House,
Andrott Island.

P.M.Thajunnissabi, age 39,
D/o Majeed, Puthiya Manzil,
Andrott Island.

L.Pathummabi, age 37,
D/o Yousaf T., Lavanakkal House,
Andrott Island. .

H.K.Hussain, age 395,
S/o Pookunhi, Halookakkada House,
Andrott Island.’ ‘

M.P.Mohammed Rafeek, age 31,

S/o Koyamma, Kunnamkalam House,
Andrott Island. '
K.Mohammed Fasal, age 32,

S/o Kunhi Seethi Koya,
Kadiyammada House, Andrott Island.

K. Méhammed Basheer, age 34,
S/o Aboosala UK. Kunthathalam House,
Andrott [sland.

K.K.Mohammed Farook, age 27,

- S/o Kunhi Seethikoya, Kerakkadamali House

Androu [sland.

A;i§é§?lleed Khan, age 39,
) eed Ismail, Aliyathara House,
t Island.

KAbdul Salam, age 33,

« S/o Muthukoya, Kannathimmada House,

Andrott Island.

K.K.Anwar Hussain,age 31
S/o Koya V., Kerakkada House,
Andrott Island.



37.  P.Mohammed Rafee, age 25,
S/o Mullakoya, Pachanal House,
Andrott [sland.

38. T.M.Mohammed Aliyul Akbar, age 32,
S/o Basheer, Kakachiyapura House,
Andrott Island.

39.

\O

«Basheer Karakunnel, age 41,
S/o Sayeed Mohammed A.C., Karakunnel House,
Andrott Island.

40. Ubaidulla, age 29,
S/o Seethi, Bappathiyada House,
Andrott Island.

ELN

P.P.Mohammed Farook, age 37,
S/o Pookunhi Koya, Thekila Illam,
Andrott Island.

42,  M.M.Sayeed Hussain, age 27,
S/o Sayeed Koya, Moosankakkada House,
Andrott Island.

43. M.C‘.l;-lammedathbi,. age 37,
D/o*Yousaf, Mylachetta House,
Q/—\ndrou Island. .

44,  Doulathabi, age 33,
/o Kidave, Lavanakkal House,
Andrott Island.

45, Guhar Madeena Beegum, age 37,
D/o. Mohammed B, Aliyathara House,
Andrc")ttt Island. '

46. Kl okunhi Koya, age 36,
' S/oYacoob, Kolikkatt House,
Androft Island.

47. K.ber_;\;/esh Mohammed, age 36,
~S/o Sayeed Mohammed, Kachashada House,
Andrott Island. Applicants
(By Ad.vocate: Mr.K.B.Gangesh)

Versus
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The Administrator
Union Territory of Lakshadweep
Kavarathi -682 555

Director of Education

‘Directorate of Education ,
Administration of the Union Territory of
[akshadweep, Kavarathi.

“Director of Panchayats
Department of Panchayats -
Administration of the Union Territory
of Lakshadweep, Kavarathi-682555

Village (Dweep) Panchayat
Androth Island represented by its
Executive Officer.

Faisal Ameen
S/o Pookoya N |
Achammada House, Androth.

Moh‘aljnmed Shamsheer M.K.
'S/o,fIBQtlneslwa U.P.
Mayamkkada House, Androth.

1\4'0hahnned Asker -
. S/o Seethi ‘
Aljyza-thara House, Androth.

NG ulsl|1a khan M.K.
‘Slo;Sued Koya

inkakkada House, Androth

f);jjmed IKasim P.P.
-ii'ciave, Palathupra House, Androth

S/oSubair
Pandath Puthiya Pura Fouse, Androth

‘ Mujéeb Rahman
S/o Tbrahim |
Aliyathara House, Androth

im Koya
rathi House, Androth




16.
~ S/o Koya

13,

14.

17.

18.

19

Mohammed Hassan -

-Slo Kunhi Koya
' Ayenamada House, Androth

Mohammed Abdusalam T
S/o Abusala

Thechen House, Androth

| Muhammed Rafi
- S/o Nalla Koya K.

Poodamkakkada House, Androth
Muhammed Kassim -
Shalkkmte Veedu House, Androth

P.P.Koyamma
S/o P.K Kidave
Palathupura House, Androth

Muhammed Khaleel
S/o Abdulla
Allyathala House, Androth

v Muhammed Basheer C.P.

S/o Abdul Khader.

' Chenkkal Puthiyapura House,
Andl.ol_t_h

» Mr.S.Radhakrishnan -R1-4)"
(Ms.Rekha Vasudevan (R5-19)

Respondents



16.

9.

| ()Af:=301/2()1§3?'.:l

| /\Ltakoya T. V dge 44
: S/o:I(oyar Thankgdl T,

Slo Koyé Kldave Allyathara House,

Androth Island

Mohammed age 54
S/o Shaban, Blrlyammada House

/\ndxoth Island

HHYousai age | 60

S/o /\hammed Kandalath House

./\ndloth Island

| Muj:eet) Rehman age 35

3/0: [$0Va, Karqchetta House
An , othvls]and ‘

Abdul Nasar age 38

i b/o Nalla Koya Kunnashada House, -
Androth I sland

Mohammed Basheer age 37
S/o Yacloob Allyathara House,

féookoya ag 4f1"
S/o-l (oyamma Mayampokada House
'/\ndtOIh Isldn

., _ Nou al agje 43

Slo. Koyamma Koya Thacheri House

/\ndlolh Islandv o




12,

3.

6.
17.
18,
19.

20

22.
23.

24.

2r

'Androth Island

Jala! age 37

S/o- Kunmseedhl Palathupura House
Androth’ Island o :

F arook -age 49
S/o Koyamma Pochalam House,

‘Aﬂdlotl Is and

Mohammed Llydudden age 33 \
" S/o decid Mohammed Neelathupura House

) 'f‘ned,._Kunhali House,

:'ge33'
damkakkada House

R dad Beeb1,age 46



26.
27.
28
29,
30.
31,
32.
33,
34,

35.

' A,nd1 oth Isla

e VA, B 3 BRI ¢
NS N
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iyanalakam House,

'~§'I<andalath House,

Mohammed Saleem age 42
Slo Sayeed Mohammed Kunnashada House,

/\ndloth Island

(Jafoox age 41
S/o lhang,u Koya Pentamvell House,
/\ndloth Island '

Slddcequelage 43
S/o Kidave, Modlyothada House,
Andloth Island o

ghanavas age 33
- S/o Kunhi Koya Pochalam House,

Andloth Island

| l?o'9k.uﬁrlh@:;ag§ 50n f

Aliyathara House,
Fanakx_ar House |

9/0 Ham7a I(oya Al1yathara House,
/\ncloth Island

I\/Iohammed ,Basheer age 39
?/o Sayced NVohammed, Aliyathara House,




37,
38.
-39,
40.
..
4.
43.
a4,
45.
46.

47.

23

) Mohammed Sdleem age 33

Slo: Koyamma Kanmpura House,
Andloth Island

Shamsuddeen age 33

S/o /\bdu Kader Bellchetta House,
Andloth I%land B

Kunhlseethl ag,e 47-;-;:,., _
S/o ‘Aboo Sala, Lavanald{al House,
And1 othl 1and | |

Yacbob age 45 |
S/o Samddeen, Kunnashada House,
'Andloth [sland.

Abdul Jabbdl ag,e 38
S/o Sayeed Mohammed, Kannichetta House,

/\nd‘l oLh,,I%land,

Jamal agc 4 :
S/,io Sa.'eed Bukarl Bldumkattu Bilutheth House,

Sajma Beegum age 29
D/o. Nallakoya Lavanakkal House,
Andloth I%land

3

Shahand% Bee%,um age 28

[ P;.P T, age 33
hodath House,

and

Andxoth | ‘I‘.ql

Iqbal age 42
S/o g;Yousaf anddram Hou%e




48.
49..

0. Mol

53.
54.
55.
~.56.
57. Mol
: S/og_aye»

58.

59.

b b‘ LA

2:1+

Hassan age 39
S/o gayced Bukan Mathalapura House
Andloth Island

j ookoyé Neganmé.da House,
Andloth Island. .

Koya age 36
S/0 Attakoya, Mathil House,
Androth Isldnd

Kamll age 41
S70.Muthy Koya Palathupula House

Andloth Island

oth Is]and

Sakculya age l32 -
Slo Muthukoya Bllutheth House,
Andnolh Island :

Sdllh ‘age 37
S7o Kumkoya ;Ayndmada House,
/\ﬂdIOlh sland' | -

ge 39 . :
Bllutheth House

l,é‘i'n'lNaser., age 40
°d. Mohammed, Palliyet House,
Andloh Isl'_ f:.? ,

%ayecd Mohammed age 42
S/o Kasimi:, Achadapurakattu House
/\nuoth Island :

ir age 29
2. Kk 'unnashada House




60.

61,

62. :C enya qua,:_.age 32 _
 $/o Aboo Salah, Pelumpalll House
jAndloth Island

63. Mmecb Rchman age 37
~ S/o.Sayeed than Karakunnel House
 Androth Island. o

64. _Nou{el K, agc33 |
.S/o Natt'alya Koya Cherlyadam House

65.
8 o:yamma Karakkada House
: -Andloth Ieland '

66. Shamsu Shumoos age 34
' S/o Chenyakoya M. Pentamwlapwa I—Iouse
_ /\ndloth Island '

d'ul Naser, age 308
ottlathattu House

67.
68.

69.
' /\ndiolh I%Iand

70 Riya's' agc 29
' S/o Shaxk Koya P S Pentambelipura House

71, -
‘;"P;a;lidathu [Lavenakkan House



72.

14.

75.

76.

77.

8.

79,

80.

81,

82.

83.

' Raih‘mat age 42 L
Slo Pookutty M.; M

S/o: Sayeed Moham1 )

/\ndxoth Island

Mohammed Hassanl', ,;,alge 37
ed, Achammada House

/\ncholh Isl

a S
S/o Muihu Koya K. Nellax House
/\ndloth Island E

Mohammed Naseet age 28
S/o ‘Muhaimmeéd, Pentamvellpuxa House
/\ndloth I%land

Raulath Beegum, age 29
S/o Thangakoya, Arathupura House
1—\hdroth ]slénd.

F athahuddeen age 38
@/0 _]\Idd\’C U K Makket House

Mohammed Mustafa age 33
S/o Ahammadlya Jabalpura House
/\ndloth Island

¥y

Mohammed és’im, age 47



85.
"86‘.
.87f 
3.
 '89.
'_ 90.
91. 
92.
93_‘:.
94,

95.

'Aboo$alxh Eag 3

2.7

Auakoya ag,c 49

I ..ahulla dge 34 ‘
S/o Sayeed Mohammcd Palhyett House
Andxoth Ie]and :

Ba%hcel , age. 55
Thacheri i Moosathan a

. /\n(xolh Island

Mohammcd F leOk age 33

S/o Nallakoya, C.L., Tharampalli Makket House
~ -Andloth Island

.,l_J e

.,:Moosakada House

Saleem age 31
8/0 Seelh) Kalakunnel House
/\ndloth Islcmd

: Mohammcd Kasnm age 33

ohammed PC Pathada House

b ; h'g . !I
and;

ge 44
Lavanakkal House

med-Hussain, age 4]
S/o Saye'c ] Ia_ ail, Kandalath House
'oth Island

Sabn (han age 33
S/ol‘Koyammakoya Thattampokkada House"

' <a11 1RQ_d'aml<al<1<,ada House



-

96.

97.

98.

99.

100.

101

102.

104,

105.

) /\kbdl (, agc

mmﬁ, ,{,. .,-;,.911:

2,9

/\n _,1oth Island

Mohammed Musthafa age 42
| dayakka] Houise '
Androth ]sland .

Navas, age 25
S/o Hussain; Thahira Manzil

v Ahdlbth Isla‘h‘d."

Shanavag age 33
S/o Shalafudeen Mathil House
/\ndloth Island, g

Ildssan age 33
9/0 @eethl M, Lavanakal House
/\ndloth Island

Mohammcd Basheel age 42
9/0 Yousaf Nellal House

/amul Abld age 26
Q/o \1dave K., Palliat House
/\ndlolh Jsland

Vfulhu Koya age 39
S/o IKunhi, Seethl Makkette _
/\nuoth Islan.d

/\ndloth Island

S/o .<oya*K1'd vge M.P. Pandathupuxa House



109.
- Slo’ Sathax Kanmpulav House

112.

113,

116.

117.

119.'

'Ubaw ulla, age 29
Andxoth sland

Jalal agc 49
Slo YousafP.: Moodampwa House

. ’/\I'lle‘Lh lsland

. Kldavu ag:e 55

S/o Indeen’ M. Blrlyammada House E
Andloth Island

Kldavu age 59 :
S/o lJab Mekkat House
/\ndxoth Is]and

Mohammcd galahudheen age 26
S/o I\oya T:P., Kandeth House
And\,oth eland

yompokkada House
Andlolh I%land

/\bdul (Jafoox age 28
S/o Nallakoya T, Bappathlyoda House
/\ndloth Island.

Mohammcd Yathlya Khan, age 23
SheeriK Mathll House

%/o Ahmcd, I-?(’Sjr:lnitkam House
/\ndloth Island



i e S A

_Bo

120. 7amul.Ab1d age 41
5/0 ssainar, N, P Kandalath House,
Androth Island

121. Mohammed age 50 - |
a S/o Abdul Khade_r Kaval Chetta House

122.
Androth sland
123. Mohammcd Aboo Sallh age 37
S/0 Musthafa, Ammelam House,
Andxoth Isl_andn '
124, Ko;)'/:a age 37
S/o Sayeed Mohammed, Lavanakkal House,

/\ndloth sland

- 125. Mohammed RafeekC P., age 38
_S/o Say;eed Ch‘cx 11<kal Puthlyapm am

i ,;Rdfeek age 40
kas Bil utheth House,
/\ndroth Islané

126. 1

127. Mukbcel age 28 ,
Slo Majeed L., Perumpalli House,
: /\ndnoth Island

128, Rasheed Khan age 33
b/v'o"KJdavei?/\. Blyyadachetta House

129.

130. ‘
9/0 Koyam_ , a K P, Bappathlyoda House, -
/\ndloth IsIand

131. Mok




®: .
13,
134

135,

136,

+137.

139, ¢
140,
141,
s

143, ’55*

Mohammod I azal age. 38

S/o KldaVCIMP Kandalath House .

S/o'<1da§/e Poovadakkattu House, =

, Andnoth Island

Mohammed Saleem age 3]
S/o Hassan Kunm Keylyoda House,

‘/\ndloth Island A

Koyamma 'aige '47

. Slo, Aboo Salch Kavalohetta House

And; i}

/\ d; oth sland

Abdul A/eez Khan age 41

~ Sho- Mohammed Birayammada House

/\ndmth Island

SvhamSUdddeon, ag:e 32 - ‘



144,

145,

Andlothilsland

146. Mohammed lqbal age 38
S/o Nallakoya,.P erumpally House,
/\ndnoth lsland ‘

147. Pookunni, age . 56
8/0 Yousafllay Bappathlyoda House
Andlothlsland ,

148, NMokam
S/o <1dave A Mayampokkada House,
/\ndloth Island

149. Chéiiy‘akoyé' agé 36 _
S/o Kunnikoya, P. , Thacheri House,
/\ndxoth lsland
150, Nasccmudheen K S, P., age 28
S/o Abdul Khadel T Kaxachetta Sarommapura House,

151.

152. I 1y" _ulahman age31 ,
Slo Kunmkoya M P., Chekummada House,
Andloth Is]and

153. Kunhlbl ag,c 46
S/o Kader, Pel,umpalll House,

/\ndIoth Isla d

154.

155.




‘héinal'Hou'se,

157. -
Sk Buham NG .Chetta okade House,
/\nql_()th Isl,‘ :
158, Bdshcel'ag 40,
' Slo. Sayecd <;unnnas ada House,
/\ndxoth I%land '
159. Mohammed <u1a13h1 age 25
S/o. Sayeed Mohammed Karakunnel House,
/\ndloth I%land | :
160. SnaJ, age 47
' S/o Kidave K, Kunnumpura House,
/\ndlolh Island
161. Mohammec Raﬁ Cage 31
Slo llam/a Koya K. Pathummapwa House,
/\ndtoth Island
162 74
163. /\bcul Jabbax ag,e 35
' S/o <unm Secthl Makkett House,
/\ndloth l%]and
164. @ajced \/Iohammed age 54
Sto. Kldavu Poovadakkattu House,
/\nuoth lsldnd |
165.
~166.
/\ndxolh Islana
167. deoob agc 40

S/o <|davu K, Ammelam House,
/\ndlolh ]sland :

SUEL AR R i:'ii"!’-
o, DR I



168.
169.

170. Por

172.
173.
174.
175.

176.

1.

The A ifm'i"r{isu \for

’ "n‘ﬁ'\“a qw.v ".,.&, .
e

vMohammed Rafee age 42

Slo (oyammakoya Mayampokkada House,
/\ndlot} lsland

Mullakoyc\ age 47

S/o Kldave P Ammelam House
/\ndloth ]sland :

.Mohammcd Kasm age 46
'S/o Yousaf, Bappathlyoda House,

/\ndlolh Island

Kadecja, age"S'l
D/o Kidave K., Thacheri IIouse
/\ndxoih lsland

B. AP.g"lathup_:ura House,

i /-ayeed P. P , age 25

S/o VM tehul:lah Pu1ath1kkatt Puthiyapuram,

/\nc r oth'

Al /\kbcu K age 25 .
S/o (,hCl |yakoya Kannathlmada

Versus

/\dmmlstlduo1

gofthe UT of Lakshadweep

4 /i\glicullum
l shat chp, Kavarathi 682 555
ﬁs DllectOI

Applicants



(By Advocate I\/I ._?Radhaknshnan)

17.

S_ /\uakoy Mah,ka House

OA 302/2013

Jaffer, age 33

S/o BabUJan Pannethechetta House '
Amlm lsland L

/\mlm ]sland‘-.

_ '\lallakoya dLe 40 ‘
S/o Aodulla Koya Puthoya Kanniyam House

Amini Island; -

S/,o 1dave (ottechetta House
/\mlm Island )

i

abbeu P C age 36

S/o Chenya Koya, Punakkachetta House

Amlm Island

Respondents

Applicants



PR S CnlTE e S SN

BT
Versus
I 'T he Admlmsllaton .
Admmlstmtlon ofthe T of Lakshadweep

..Kavdrathl 682 555

2. "'Dnvecto ofPanchayals A
De'pa men P-anchayats -
Administration: of‘the UT of Lakshadweep
i\avalathl 682 555 L

3. Dlsmct Panchayat
Amini represented by its
ExeculivveiOfﬂcer.

4. Village (chep) Panchayat
Amini Island represented by its
Executive Qfﬁc,e,i. Respondents

(By Adf\)‘_o!ca‘tfe.:jl.\'./l 1‘;8;Ié{édhaluﬁshnan/M/s Sheriff Associates)

18.

1. Aboobaké{ P., dge . 4]
?/f) Kunlnkunhx Pallam House
l\avaxathl Island

2. I\/ usthafa B K agc 45
S/o Sayccd Bakakada House

(US)

S/o Chcnyal _'y‘avK Aynipura House
Kd\/dldlhl lsland

5. ‘choob KPs age 41
S/o Kidave UP: ; Kuttipapepura House
Kavalalhl Ishnd




16.

8.

- Mu;ceb Rehman BZ age 30

M ()hammed

Anwal. "A.P age 39

37

_ Mu;c,cb Rehman U P., age 34

Uthampokakada House

EvHouse

S/o lhangakoy"x Bugkal House

. Kavardthl Islcmd

: Sajilha P. agc 32

.D/o Alr Aladam Poovmbda House
Kavcnathl Island

_Basheel ,P age 44

mmed;Palllpur'a Puthiya Illam House

g/o /\hmed-Kattlmmada Kadapuxathaba I—Iouse
Kavanathl Island !

' Salccm A. P agje 34
Slo. Mohammcd C.P. Athampapepura House

Kavalathn Island

Hussain 1P.A., age 29

KP Puthlya Alikom H ouse

Sto, Muthu Aynepuxa
}\avdlathl Island

Basheu S ag 35

gaﬁyablyoda

Melillam



20.

21,

23.

24,

25.

26.

27.

28.

29.

30.

. Kavalathl Isla

vy :'_., .. PR "'JW*;*?’{&?F%QZ’%\ -

38

Kaval athl Island

\/Iamkfan K P, age 30

- Slo A vdu]]a A, l(uttllapélera

/\galtl lgland

I hdayathulla S. M age. 36
S/0 Hamzath B: K. Y Subalda Manzil
Kavalathl sland

S/o Chcnya (oya K.P. Paklchlpura
Kavalalhl I%land ‘ '

Sullman K P. age 38
%/o Kldave U P., Kuttipappepura
I\avamth] Island '

chOOb C P d{,e 40.
Ye 'fP Puleenakeel House

Sa]cem Vv

S/o Ham7ath Veloda House

/\ltakoya B age 41
Slo /\boobdck 3h
Kavdld'lhl I

1

M. I Birekal House




5/0 Mu 1ammed C Kututhayapwa House
Kanldlhl Isl'[‘nd

i

37.

38. Mohammcd Shaﬂ K.P. , age 32
Slo Qayed 00, A Kakachlyapura House
Ka\/dldlhl Island

40.

41.

42.




imada House

45.

m d T Amanathakepuxa House
Kavalathl Island

46. Qh’axafudhec'm’ age 24 |
S/o,All A.; Po ovmoda House
Kavmalhx Island : Applicants

(By Ad\{oc'ale:'1\{11:'.'14'.1_3.Gangesh)

o G Versus
I
2. ‘l:Dcpcn merlu of Agrlcu]tuxe
Ut of Lakshadweep
;Kavamthl 682:3;
flts Dncctm T
3. | nc:'hayats
“ v_?fanchayats
1 0f the UT of Lakshadweep,
4.

S. Vl“dOC (D\\ ' le) Panchayat
l\'c‘l\/dldlhl Islcmd 1epxescmed by its

Respondents




3.
.m‘;lsldnd G

4, P, glldJ agc3l

' S/o Abusaia, Putyyalllam House

‘Amini lsland

5. K. K Ra/ak age 27 _
S/o. Khadexkoya Kunmyatamkakkada House
Amlm Island

6. P As‘hiar age,37f S

' S/o Ahamed Pallam House

/\num lsland

7. K (, \4605& age 44

' S/o. /\tlakoya Keelachely House
/\mml I%land

8. '1'3”1<'aéﬁq'i1<'<5y'i\ ape 42
kS/o“C hcnyakoya Balapp House

9.

10. |
Q/o /\bdullakoya Madam House
/\mnm Island ' :

1. Pookunhl ;

- ShoT.C. Yousaf Noormahal House

/\mnn lsland , , Applicants

(By Ad

.B'.;_Gang,esh)

Versus



3.
'/\dmlm%uau'on ofth" ' of Lakshadweep
'Kavcuall 682 555 -

4. Villagé (Dwecp) anchayat

Amini Tsland represented by its
Executive: Of Icer.

(By /\dvocdlc, Mr.é.R:adliaki'fshnan)

20. () A No 325/2013

l. M ohdmmcd /\bdul Razak
S/o UK. \Jalla Koya
/\ucxlada llousc
/\ﬂdl()ll lslcmd ‘

O

I Moosa

()

Bn 1yamma, ‘d‘ L
/\ndlou Island

(By Advocate Me. K5

Versus.

l. The /\dmlmsualox
/\dmilmsuatmmfol the Union Territory
o1 hadweep Kavaxathl 682 555.

2 rvices)
f the Union Territory
p.(Secretariat),
(‘32 355
3. Dcpanmcnl of nv;omment of Forests

Umon lcmtmy of Lakshadweep,
Kavarathi = 6?)2 555.

Respondents

Applicants

Respondents



8

(By /‘\d;'\(o ca

. Savad l K agu 40

(,A 320/2{,13'

S/o Molfammcd A 1 i A?rinikkadu

KanldlhAl 1512\11(

/\bodbacku P K. , age 34
Slo k dthahulla Pulccnakeel
K_cl\{dldlhl sl_and.

ehangcen A P , age 32
S/olhmccd /\Iia],ala _
Ka v_d,xl athi Isl ‘cu}‘d, .

han B.,'agé 35
ave, I:Sa,'day,i.
Island o
I\{i‘fiK.B’.GahgeS’h)

Versus

"Ihe Admlmsuatm -

/\dmlmsllatlon ofthe UT of Lakshadweep

‘Kavmathx 68” 555

) t()ly ofl akshadweep
-(avalathl 682 555
mplesmlcd by m Dnector

Vlllag,e (chcp) Panchayat
I\avmcuhl Island represented by its

l \CCUll\/C Of mm

e 1\418 "Rfaq}mkrishnan) |

/—\pplicaﬁts

Respondents



PR

e

l. l anool\ age 40_2: o

’Ké{?\'/'fcu%at h;lslan i .
(By Advbgam: I\/h".K.B_.‘ijgesh)

Versus
I The /\'.dnjwinisl"l d@

Administration of the UT ofLakshadwcep
l\,avmalh; A6_§>2 555.

2. Dncclm O! !
Dcpallmen of: anchavats
/\dmmls on of the UT ofLakshadweep
I avalalhl'—ZGS? 355 '

3. _ )opmtmcm ofl nvironment & Forests
Union [cmtoly of 1.akshadweep
Kavarathi-682 555

4, Village (Dweep) Panchayat
Kavarathi Island represented by its
Executive Officer,

Al i M r,S.Radhakrishnan)
POy

S/o \/Iowmood “ldjl Chendipura,
' l\r\\ amlhl 3

2. @avi aul | I'amcc'd;fP'.'P., age 39
S/0 Altai K ., Pokara Chepura House,
l\d\’dldlhl K

(OS]

\/lohamm- a K P' age 35

Applicants

Respondents



5. e
ppadam House, .
Applicants
(By Ady 3.Gangesh)
Versus
. The A’dnﬁj.itﬂi-sti‘é't}or .
Administration of the UT of Lakshadweep
Kavai‘athi-‘682.555.
2. Dneum of Panchayats
Depaltment of Panchayats
,Admlnlslxatlon ofthe UT of Lakshadweep,
3. ' of I ducatlon v_
Duectmate of Education,
Administration of the Union Territory
of L. akshﬂdweep, K'wmathl 682 555
4. V age (Dwecp) Panchayat
Kdvamthl Island leplesemed by its
Lxeumve O lC€l , Respondents

w1st1ng Centre Kiltan v _
: at, Kiltan, , - - Applicants



25,

= ,be‘fgqﬁpﬂ‘ {(’)?ﬁk

"Versus

f Lakshadweep

',Adm,rﬁétra én 6f the UT of Lakshadweep,

| Kavarathl 682 555

Ihe (,hnef Lxecutlve Ofﬁcer

~ District Panchayat Unit

Kiltan, Union Territory
ofLakshadweep—éSZ 557

- (By Ad,v-Qf,C'até: Mr;;S.ﬂR:édhakri’éhnan) ,

OA 331/2013

| am.1<c dge 34

yeed | Mohammad AM.

i 1,éhatta (Ilouse) Agattl Island
F akshadweep

Wokagas casual labourer in the Department of

gmence & T echnology, Agatti, Lakshadweep.

llyde1 P
Slo Sayced Buha11 Ilajl U
Pokkathappada( ouse) Agatti Island

dasus ,}labouler in the Department of
ology, Agam Lakshadweep

Wo1kmg a5’ ;wal labourer in the Department of
Scmnce & ”l ;vlmolqu, Agatti, Lakshadweep.

Respondents



L7

Applicants

:";kose, Sr. & Ms.Daisy 1.Daniel)

Versus
ep; Kavarathi-682 555.
2. Chanpelson
Village (Dweéep) Panct 1ayat Agam -682 557.
3. Chairperson

V: lage (Dweép) Panchayath Chetlat Island- 682 554.

‘-.;.:Suenuﬁc Ofﬁcel
to Smence & Technology

4. The Jumon
Chetlat 682

5. The Jumol Smentlﬂc Ofﬁcel
Depaltmem 0 Smence & Technology
Agatti- 682 557 ;

6. Duectm ofPanchayath
Departmient ofPanchayath | .
Kavalathl 682 555. ' ~ Respondents

(By Advocale Mr S Rddhaknshnan for R1,4,5 & 6)

Applicants

Versus




Umon lel i 1t01,
Kdvdmm ‘

3. 'Sul D]vmonal Ofﬁcer‘
Kiltan lslfmd Umon' erritory of Lakshadweep
'Klllan ) ' :

4. Dirccl()r
Services, .

Ul ofLakshadwecp, Kavalatu

(By Advoc-a'tg:‘:"I\{I_r.S;;Radhakrl‘shnan).'_

27, OA34472013

. Kassim A | :‘
Sto. Auakoya pp
f\llyalhald llousc Andrott

'”nach House /\ndlott

3.0 Mohammed ‘ldssan C.E
S/o. Kunhl(oya SVP
', dayakl\al iouse Andlott

4. Mohammcd Rafeck CK
- S/o.Koya K. C
(,hex 1y,<1 I\_akkanal House, Andrott

5. M()hdmm(,d l\dmaluddm M.K

7. \001 ul Hassm A _
S/o \Jalldyal\,oya U.K
/\ua]ada ::,fou.sc, Andrott

Respondents



N

()

ofLaks 1adwc ), Kavarattl - 682 555

Dncclm o( Panchayats .
Department of Panchayats -
'/\dmmmnatxon of the Union Territory
ol I akshadwccp, Kavaratti — 682 555

Dcpallmcm ofHecmcny
Union ]Cll]lOly of Lakshadweep
Kdvalathl = 682 555

Vlllage (Dwecp) Panchayat
d T ] 5

OA 343/20

Ayshomma LC _‘ S
D/olhmsa ) achétta House, Agathi

BeefallmmmalﬁV ' |
D/o Kasml Koya P,u.lhanveed House, Agathi

S/o,Late Usa
MelaillamH

Applicants

Respondents



o

9.

18.

ﬁw;t‘,“‘\w\é" e eammes e -

5O

S/o Kasmi KOyd C P
Poovmo(la Ilousc Aoalhl

Ummu N

.S/o Lan R
Kunnathalam g ouse; Agathi
Nazer K

S/o.Kidave -
l\unml<athlyap'1da IIouse Agathi

Showkalhall M
S/o.UmmerB
l\/ algayachoda_l‘llouse, Agathi

decd Mohammcd K
S/o, Pookoya B
" ‘au.'_llouse Ag,ath]

Nasecﬁ;P
S/o. Mulhath
Palhada Ilouse /\gjathl :

Abodbac’l\e‘r NM

/\/hzu C
Slo. Mohammed Kchl T
C hal]akkad Ilouse Ag,athl

/\ boobackm



24.

27.

29.

30.

ShoKoya ¢

‘Blyallmblyoda 110usc /\g"tlhl

Naicesa M. l\
D/o.Abdulla Koya K
Moothamkalkkada House, Agathi

Kasmlko y d K I

'S/o Abboba(,kel Koya

K dmalmalmlyoda Puthlya Illam, Agathl

/\boobdcl\m U P
S/o All Mohammed
_ thoda F [ouse /\gathl

. li:'l;i.hdumb'i M”

D/o.Auakoya . - : B
I\/lamvam chlyoda llousc Agathl



o

(OS]
N

0.

42.

43,

" Samccn

S/o MA]ccd'; ~ o
Mumhn 1hop !_1)? Ag:,athx 0

ASaycd \/lohammcd L
S/o Kal 1d P
l Hallousc /\gathl

\]dS(,CI J P o
S/o. Mulhalll

: I hckl\u p uthya lllam /\gathl

U baid U -

- Slo.Hamza U
Ummmuoddchclta Ilousc Agathi

Sycd Mohammcd K T
0. A boo Sdla I

/\bd =
S0k athahull
Blyaqlmblyoda Housc Agathl

”aJdIOIﬂmd FP
J'}(gq';_/\L)cltll l\ddukova P.C
Thekku P uthly(nl]am /\gjathl

iﬁamy&nﬂm B R
l)/()‘3LJ111111C1 e

B



45.

46.

47.

48.

49,

50.

‘ KoodamHo'use Agathl

olf ak ha'dw'dep, Kavarattl—682 555

Showkathaln
S/o:late Attakoya
Sallamyoda House Agathl

Nis'samudhc'én:\/ K
SkolHamza QK (Late)
Vdddk KCC]d lllam Agathx

Mohdmmed Ah C P
S/0. Kasml Koya A
thchalakapqda llouse Agath1

istrationt ofthe Union Territory

Applicants



Respondents
[ Ummm F cuook IShaﬁ
S/o. Aboosala
Malikakal Home Ammn
2. P A Saycdall
Stot lam/dkoyd
Puthlya Ashar“da House, Amm1
3. Rah‘math Beegam' ’ o
D/o /\hdmed, i+ Malikakal House, Amini
4. Ahamedkoya ,
S/o Koyaklddvu “Surambi House, Amini
5. Vahyabl P (, .
D/o /\mhukoya Palllyachetta House, Amini
: K{ldlllpura Ilouse Kavaratti
Applicants

: :é,‘;\/efs‘us

. lhc /\dmml‘sndtm ,

sh wteepA, K_gvarattl — 682 555



Respondents

D/O‘Kunhlkunhl :
Pa]hcham H()usc Kavaratti [sland




9.
10. : o
D/o Vallya Abdwahlm;n
Vadaklmmelac_hadam (avarattl Island
1.

émmed I‘( P ;
pula Kavarattx Island

12. Beefathumma B
D/o Aboobac<el ,
Beeramthoda Kavalattx Island

13. Rahmath Bcegum P p -'
D/o Attal K.P.
I ochdxachepuxa Kavaratti Island

Applicants

‘Admlmstla 0 of the Union Territory
of'.Lakshadweep, Kavarattl - 682 555

Respondents



31.

.

2. ‘Alia

' b/ ,Muthukoya o
Surambi House Am1m

3. Anwar Hussam

D/o.Essa .- :

KOtldeld House Amml
4. Scultha Beegqm
Dio Sayeed Abdulla Koya
Bell.HouSe Amlm L

S. Hameedathbn j’ o
D/o. Shaikoyd
Monakkallachetta House Amini

6. H"é%saihar‘
S/o Mohammed
/\Ilmmechelta House Amini

che :gf‘}zlo_;lse-,:‘Amini. | Applicants
B ';G:;i%;nge_sh)

Versﬁs

I Ihe Admmlstrator :

Adminjstration’of the Union Territory
oi 1. akshadweep, Kavaratti — 682 555

2. Dnectm o[ Panchayats

4
i

Umoﬁ Terl itry of Lakshadweep
Kavarathi represented by
D;;ep_lor ofl:,d gcation - 682 555



1 IR L BRE O A
!
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Respondents

Abdul Hassan :
Slo. Attakoya
Kalthatt Hous

(VS

Sayed Moha_‘_imed'.
S/o ‘Aboosala’;. :
Karachetta House Andrott

4, Mohammed Hussam |
S/o. Mohammed '

Bappathlyodei H,ouse Andrott

Applicants

o '.Ver_siUs

L. 1 he Admlms’qatm
Admmmtrat' ( n fof the Union Territory
: ) .Kavat‘:attl 682 555

s

Vlllage (DWeep) Pa‘nchayat
/\ndrott Islan f presented by its
= 682 554 Respondents

dhakgi;shnan )



519

33.
1.
2.
3. Hassan .
S/o. Attakoya
'Kunjanattlchetta Andrott.
4. ‘Yousaf

Slo.Pookeya . - -
Puthlya l*ddlyakkal House Amini.

(By Advocate Mr K B Gangesh)

) 'ector of Panchayats
Department of Panchayats

Applicants

Respondents



3. Mansoor A Py
So. Muthukoya ‘
APenLamvellpura House Andrott

4, Mohammed 'Féisal
S/6.Siddeeque: - : _
Makkct House' Andrott Applicants

I lhc Admmxstratox
/\dmlmsu atnon of the Union Territory .
ofI akshadweep, Kavarattl - 682 555

L)epaltmcnl ol Ammal Husbandry

Respondents




Thekkputhlya‘\/eed Agattl

K: P Homzakoya

S/o.Aboobacker . :

Kamalmdlmlyoda Puthlya Illam House, Agatti.

K. Showkat_hall -
S/o:Sydubukhari -
Kondmod ' House, _Agattl

S/o Un‘]n e_lx'jFlla I
Bceyakult"}j oda House Agattl

V K Mohammed Mukthar
$/0.Abdulla. Koya '
Vadakk K_unn amel House Agatti

Abdul Rahlman.;i

Applicants

ry of Lakshadweep, Kavarathi
Byr its Director - 682 55

Agatu Isla replesented byits ‘
I*xecutnve O ﬁcer - 682 553 : Respondents




Applicant
Velsus
LT he Admnmstx ator :‘E;.
Administr atlon ofthe Umon Territory
of L. akshadweep, Kavarathx 682 555.
2. The' Dnectox (Semces)
/\dmmlsuauon of the Union Territory
ol L. akshadweep (Sec,darlat)
Kavalatu = 682 555 '
3. Dcpartmem QFAgx 1culture
wrion lenlltoiy of Lakshadweep,
Kavarathl 687 555. "
Reprc%ented by its Dlrectox ' Respondents
v, oa ss/os o
L. iMuth\Jkoya
Slo. Shalkoya
2.
Applicants
B aneﬁééh)

(By Advoca

. .Vérsﬁs



4, Village (Dweep) Parichayat
‘Andrott. Island: represented by its :
l*xccutlve Ofﬁcel 682 554 _ Respondents
(By Advocate Mr S Radhakx 1shnan )

38. ()A 356/2()13

b Hajarémm'abi S
D/o Koya Kldave M

Applicants

I

n 'foth:ie {Jnion Territory
‘e'r);f‘Kévé{rattji ~ 682 555

Kélpchl Island gepresented by its :
Executlvc (D figer 682 552 Respondents




4. /\bdul Latheef
S/o.Pallath Kunh1 Koya!
Ncnempapp%daizl louse, ; Kalpeni

S/o Muth‘ Koya -

M
g

Malmlkakada Housé Kalpem

-

13.

alla House

i
'f, Kalpem



sin KQYai

1llalm House Kalpeni

Kavarathl 682 555

on thhe Umon Territory
ofLakshadweep, Kavarattl

i

Applicants



%6
4.
Kof’ww/ AR y its :
Respondents
nan )
40. 3/2
Abdul Lalheeffs"::. e F
Keela Villattom, Amm Island
Lakshadweep T Applicant
(By Ms.Shahna Kar'th;i'.keyan)'? :
chsus ‘
L. Vlllage (Dweep) Panchayath
~ Amini; Island
:Represented by the Chalr Person
.Pm 682 552 ‘ o
2. '§ecretlary “;
Dcpartmem of Panchayath Kavarathi
3. anrector - :
E mploymem and T Iammg
Uniobn Terr nmy of Lakshadweep
Kavarathn ; j Respondents
Applicant

g -
[ Vlllage )weep) Pdnchayath
Amn ‘ sland '




Respondents

(By Advoca

42. OA 362/2013

Rabeehathulla B.P. aged 35 years
S/0. Mohammed: Koya T.N,, ;

Labourer, Klltan Res1dmg at Vallyapura House, _
letanlsland S Applicant

(By Advocate Sn P V Mohanan)

Versus

1. ‘The Administrator,
lJl’ofLakshadweep, P
Kavaratti-682 555,
Llec;ucal DlVlSlOI’l Kavarathy

2. .Dlrector ofPanchayat
' D partmem 0 Panchayat

Respondents

"koy‘a '
I<ﬂtan Resndmg at Moulana Veed,

Applicant

Versus

2. Dlrectmof Panchayat, = .




‘Respondents

’ i

[By Advocate Sr1 ,S Radhakrlshnan (R1 3)]

44. ()A 364/2013

Abdul Qublsh Sfo, S-amu‘ Abld P. aged 27 years,
Malikakal, Kiltan, U.T. ofLakshadweep, working as
Casual. Labouxel (I ;Stock Inspectors Trained Labour),
Animal Husbdndry. epartment U.T. of Lakshadweep,

Kavarathx Applicant

n - ('82 557

Respondents




a9

Applicants

(By Advocste Mr. K.B. Gangesh)

"'Vérsdé' T

1. The Admmlstrator

/\dmlmstraupn ofthe Union Territory

o[ Lakshadwcep, _Kavarathl 682 555.

2. The Dlrector 0 P,anchayats

': 'f the Umon Territory
Kavarattl — 682 555.

dwecp : .)evelopment Corporation Ltd.,
Port Contro| Tower; Andrott — 682 554
Represemed by its Ofﬁcer in charge.

4. Dlrectorate of Art & Culture
Admlmstl auQn ‘'of the Union Territory

of Lakshadw p;_ngarattl — 682 555.
ts Director.

chr : '*ented

Eu re
' mon Terrltory

Respondents




1w

6. Khan aged 32 years S/o Muthu,
' Puleenakeel House Kavarattl

7. /\bdulban aged 34 years S/o. Hamza Koy,
Monak,kal House Amlm

ed -44 years S/o. Pookoya,

.Meelacherl H" use, Amm1 Applicants

Admlmst-, uon ofthe U‘mon Territory of Lakshadweep,

(

Kavarattl 682 555 l

. 1
4. Vll age (D\Meep) Panchayat Andrott Island,
rcpresemed by S Executwe Officer — 682 554.

5. V1 lagc. (Dweep)
Kavaram lslandi

Respondents

47.

OA'3692013 |




1L
1.
13. 8
14.
is.

16.

Clj‘i}e.iji'yjaél«é)yaz ged 32 years S/o. Nallakoya
Perumpal y I €, Andrott

Noorul"'Amee aged 36 years S/o. Shaikoya,
Pandalh Puth_ a Pura House Andrott.

Ham/akoyd ag,ed 52 years S/o. Koya Kidave,
Chekkaxakkad House Avndrott

Mohammed Kasxm a"3 37 years, S/o Ahammed,

1A, aged 39 years, S/o Yousuf,
Androt,

éﬁ'_di-qura,}Andrott. ‘

’

; agcd 32 years, S/o. Koyamma Koya,



17. i%oudabt K/C

Applicants

1. ,Ihe Admlmstrator ‘
Admmlstratlon of the Umon Territory of Lakshadweep,
Kavaratti- 682 555 '

2. .Dueclor ofPanghayats
Deépartment of: [anchayats
.Adm|mst1 anon of the Umon Territory of Lakshadweep,

Respondents

1. Aboobackex‘ .
Kunhlbxyod‘ Hb’._ljse, Kjaivaratti.

H



Applicants

|, The /\dmmi ' 'wi

/\dmlmsllatmn oflhc Union Territory ofLakshddweep,
Kavaratti- 682 555

2. l)ncuol of I anchdyats' “

Dcpaxtmcnl of P anchayats

/\dmamsltat_ i 'of the Union Territory of Lakshadweep,
3.

R.ejarcs’entedby its Dnccton -~ 682 555._

4, Vlllagc (chcp) Panchayat
Kavaratti Island, represented by its
Lxggutnvc ()‘U‘lcel 682 555.

) Panchayat,
:r‘c'pfwcmed by its
687 554. Respondents

vmag (Dw'ccp‘

3'5 yecus S/o Kunhikunhi,

l all;cham llousc Kdledtll

o

ne 34 years, D/o Kunh1 Koya,
axam

I

4. 36} years, S/o Muthu Koya,



’g,ed 2 iycaxs S/o Mullakoya

bdul Rcl/d -4
)usc Kava1att1 Applicants

Saxalmyoda l

(By Advocate: le K B (mngcsh) "
Versus
l. The /\dmlmstndtm

/\dmmmtmtnon o_f lhc
Umon lunlo T()I lakshadweep, Kavaratti.

Dcpaxlmcnl Aniﬁidl Husbandly,

2.
Union Territory of Lakshadweep, Kavaratti
mplcscntu by its Dnectm

3. DllC(,l()l of Panchdyats

Department, of Panchayats,
Administration of the

Union Icmloly of lakshadweep,
Kdledlll

3 dnchdyal
d represented by its

Respondents
50. A No.372/2013
Jamahidheen., $/o. Abdulla U.C.
Mudakkny()da llou ‘
l&addmal | Applicant

YL,

(By /\dvocalc Ml K B ( igesh)

' flhc Umon Territory
1 ‘7,,K:c1valalhl 682 555.

/\dmmnsnat]on ofthe Umon Territory

Lot i";"
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of Lakshadweep (S-e'cr'_etaria.t),
Kavaratti - 682 555.

Department of Weights & Measurers
Union Territory of Lakshadweep,
Kavarathi — 682 553.

Represented by its Director. Respondents

(By Advocate Mr. S. Radhakrishnan)

51.

QA 373/2013

Abdul Saleem, aged 32 years, S/o Nallakoya,
Ummerthakkada House, Andrott.

M.M. Mohammed Igbal, aged 37 years,

S/o Migdad, Meelad Manzil, Andrott. Applicants

(By Advocate: Sri K.B. Gangesh)

l.

Versus

The Administrator,
Administration of the

Union Territory of Lakshadweep,
Kavaratti.-682555

Director of Panchayats, .
Department of Panchayats,
Administration of the

Union Territory of Lakshadweep,
Kavaratti,-682555

Department of Science & Technology,
Union Territory of Lakshadweep, Kavaratti
represented by its Director.-682555

Environment Warden,
Department of Environment & Forests,
Andrott-682 554,

Village (Dweep) Panchayat,
Androth Island represented by its
Executive Officer-682 554. Respondents

(By Advocate: Sri S. Radhakrishnan)



52.

0.A No. 380/2013

Nasar P. Muhammed Nasar

‘S/o. Nallakoya,

Puthiyath House, Androth Island
Union Territory of L.akshadweep — 682 551. Applicant

(By Advocate Mr. E.C. Bineesh)

Versus

The Administrator,
Union Territory of Lakshadweep,
Kavarathi Island - 682 555.

The Director (Services)

Administration of the Union Territory

of Lakshadweep (Secretariat Establishment Section),
Kavaratti Island - 682 555.

Director of Panchayats
Union Territory of Lakshadweep
Kavaratti Island ~ 682 555.

The Director

Agricultural Department

Union Territory of Lakshadweep
Kavaratti Island — 682 555.

Plant Protection Officer

Office of the Plant Protection Officer

Androth, Union Territory of

[Lakshadweep — 682 557. Respondents

(By Advocate Mr. S. Radhakrishnan)

53.

I

OA 3812013

B. Saidali, S/o late M»‘ohammed Koya

" Palliyachetta, Bandayam House,

Agatti Island, Union Territory of Lakshadweep.

K. Muhammed Rafeek, aged 42 years,

S/o late Muthukoya, Kattampalli Poomada,
Kalkkandiyoda House, Agatti Island,
Union Territory of Lakshadweep.

-7

K.G. Jamaluddin, Aged 40 years,
S/o late Ummet, Matiyathoda Kandawargothi House,
Agatti-Island, Union Territory of Lakshadweep.



4.

77

T.K. Sarommabi, Aged 36 years, D/o laté¢ Kunhikoya
Keelaillam Thekkeelapura House, Agatti Island,
- Union Territory of Lakshadweep.

(By Advocate: Sri N. Anilkumar)

L.

(O]

(By Advocate: Sri S. Radhakrishnan (R.1,3 to 7))

54.

.

' r Versus

The Administrator,

Union Territory of Lakshadweep, Kavaratti.

The Chairperson, Village‘(Dweep)'Panchayat, |
Agatti Island, Union Territory of Lakshadweep.

The Employment Officer, Kavaratti,
Union Territory of Lakshadweep.

The Director of Panchayat,
Department of Panchayat, Kavaratti,
Union Territory of Lakshadweep.

The Executive Offﬁcer/Sp'ecial Officer,

Village (Dweep) Panchayat, Agatti Island ,

Union Territory of Lakshadweep.

The Deputy Collector/ASO, Agatti Island,
Union Territory of Lakshadweep.

The Social Welfare Inspector,
Women & Chief Development Office,
Agatti Island,

Union Territory of Lakshadweep.

QA 384/2013

Ishaque A.C., aged 35, S/o. Junies T.,
Bus Helper, District Panchayat, Kiltan,
Residing at Arakkala Chetta House,
Kiltan Island, UT of Lakshadweep.

Abdul Rasak K.C., aged 37,

S/o. Kasmikoya P.P., Bus Driver,
District Panchayat, Kiltan,
Residing at Kattichetta House,
Kiltan Island, UT of Lakshadweep.

Applicants

Respondents



Noorulla §.M;, aged 39, S/o. Late P.S. Kunhimon,

Bus Cleaner,District Panchayat, Kiltan,

Residing at Saife Manzil, Kiltan Island, \

UT of Lakshadweep. Applicants

(By Advocate: Sri PV Mohanan)

1.

Versus

The Administrator, -

UT of Lakshadweep,
Kavaratti-682 555.

Director of Panchayat,
Department of Panchayat,
Administration of UT of Lakshadweep,
Kavaratti — 682 555.- .

Chief Exec;utzi'v'e Officer,
District Panchayat, Kavaratti — 682 553. Respondents

(By Advocate: Sri S. Radhakrishnan)

Ss.

L

OA 386/2013

Jahathali P.P., aged( 33 years, S/o. B.C. Uduman,
Puthiyapura, Amini Island, Union Territory of Lakshadweep,
Pin - 682 552. -

A. Ismail,»agégd 45 years, S/o. Eassa, Andrati Yoada,
Amini Island; Union Territory of Lakshadweep, Pin — 682 552,

Khatid Unnam, aged 40 years, S/o. Mohammed Puthumamachetta,
Amini Island, Union Territory of Lakshadweep, Pin — 682 552.

Modsa'Peécvhandlam, aged 38 years, S/o. Abdul Khader,
Mannathachetta, Ainini Island, Union Territory of [.akshadweep,
Pin - 682 552.

Amanulla A.M., aged 33 years, S/0. Kunju Koorumel,
Amini Island, Union Territory of Lakshadweep,
Pin - 682 552.

Khalid A.P., g‘ged 35 years, S/o. Alimohammed, Aliyachetta,
Amini lsland',-‘f“U_nion Territory of Lakshadweep, Pin — 682 55.

Jafeerulla P.C., aged 25 years, S/0. Kidave Naduvitta Chetta,
Amini Island, Union Territory of .akshadweep, Pin — 682 552.
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8.  Abdul Qalam A aged 38 years, S/0. Khader Thottanada,
Aminipura, Amini Island, Union 'Iemtory of Lakshadweep,
Pin - 682 552.

9. Noorul I-{ass@h K.K., aged 38 years, S/o. Abusala Kochu Kannada, |
Kallakakkat, Amini Island, Union Territory of Lakshadweep,
Pin — 682 552.

10. Jalal B.M,, aé?ed 31 years, S/o. Khader T., Bahija Manzil,
Thattanoda, Amini Island, Union Territory of Lakshadweep,
Pin — 682 552.
J
11.  Najeeb A., aged 31, S/o. Kidavu T.C.,
Ayeshera, Amini Island, Union Territory of
Lakshadweep, Pin — 682 552.

12, Nafeesath U., aged 35 years, D/o. Eassa Kottapphra,
Unnam, Amini Island, Union Territory of Lakshadweep,
Pin — 682 552. Applicants.

C

(By Advocate: Sri Shiraz Bhavvv'_a‘ V.S.)
Versus

I. The Union Territory of Lakshadweep,
Kavarathi — 682 555,
represented by its Administrator.

2. The Director of Panchayaths,
Department of Panchayaths,
Administration of the Union Territory of Lakshadweep,
Kavarathi — 682 555.

3. The District Panchayath, Amini, rep. by its Executive Officer,
Amini Island, Union Territory of Lakshadweep, Pin — 682 555.
4. The Village (chep) Panchayath, Amini Island,
Union Territory of Lakshadweep, Pin — 682 555,
Represented by its Executive Officer. Respondents

(By Advocate: Sri § Radhakrishnan)

S56. OA 388/2013.

1. P.P. Amanul'lia; aged 38 years, S/o. Séyed
"~ Mohammed P.K., Puthiya Pandaram, Kiltan.

2. Mubaraka Bén‘u, aged 27 years, D/o. Ibrahim,
C. Lavanakkal House, Andrott.



3.

K. Sajegdkhdn, aged 26 years, S/o. Cheriyakoya, -
Kunnel House, Amini. Applicants

(By Advocate: Sri K.B. Gangesh)

Versus

The Adlninistﬁféji'tOI', _
Administration of the Union Territory of Lakshadweep, -
Kavaratti — 682 555.

Director of Panchayats, Department of Panchayats,
Administration of the Union Territory of Lakshadweep,
Kavaratti — 682 5585.

Department of Animal Husbandry, Administration of the
Union Territory of Lakshadweep, Kavaratti, represented by its
Director — 682 555.

Assistant Settlement Officer,
Amini Island - 682 554.

Village (Dweéb) Panchayat,
Kiltan Island, represented by its Executive Officer-682 552.

Village (Dweep) Panchayat,
Andrott Island, represented by its Executive Officer-682 553.

Village (Dweep) Panchayat, Amini Island,
represented by its Executive Officer — 682 554. Respondents

(By Advocate: Sri S. Radhakrishnan)

57.

l.

0A 390/2013

C.N. Abdul Hakeem, aged 38 years, S/o0. Koya,
Cheriyannallal House, Kalpeni.

K.I. Cheriyakoya K.C., aged 48 years, S/o. Pookoya,
Karupathaillam House, Kalpeni.

K.K.Sadique Ali, aged 44 years, S/0. Mohammed C.P.,
Konhankakkada House,Kalpeni.

C.N. Habusabi, aged 50 years, D/o. Attakoya,
Cheriyanmiallal Houge, Kalpeni.

Hameedabi, efg‘ge’d 41 years, D/o. Rarnalan,



15.

16.

20.

21.

g
Pakkath House, Kalpeni.

A.T. Sheemab.i, 42 years, D/o. Hamzakoya,
Athanam Thqtmm House, Kalpeni.

A.K. Muthubj, aged 53 years, D/o. Cheuyakoya
Alikakkada House Kalpeni.

K.K. IIabusabl aged 42years D/o. Sayed Mohammed Koya
Kandamkalam House, Kalpeni.

Bambathi, aged 43 years, D/o. Ahammed P.;
Chadachiyoda House, Kalpeni.

Abdul Saleem M., aged 34 years, S/o. Mohammed A K.,
Manjiyanam Ilouse ,Kalpeni.

Naseema M.P., aged 33 years, D/o. Mohammed K.P.,
Mayamkakkapura House, Kalpeni.

Humairath P._:', 'aged 42 years, D/o. Sayed,
Poodiyath House, Kalpeni.

C.0. Balkees, aged 53 years, D/o. Yussaf K.V,
Chadachiyoda House, Kalpeni.

B. Abdurahiman, aged 49 years, S/o. Muhmed M.,
Beerandhoda House, Kalpeni.

K.C. Abdul I;La'ffé‘r, aged 38 years, S/0. Aboobacker,
Kuttiyacha'd-a House, Kalpeni.

M. Anwar aged 37 years, S/o. M.P. Khader, -
Maral House; Kalpeni.

M.P. Hajira, aged 36 years, D/o. K.P. Mohammed,
Mayamkakkepura Fouse, Kalpeni.

C.G. Naseema Beegum, aged 36 years, D/o. Hamzakoya M.K.,

Cheriyachaman Gath House, Kalpeéni.

K.K. Attakoya, aged 59 years, S/o. Ahamed Kunji Koya,
Kandamkalam House, Kalpeni.

Thangakoya,zgged 33 years, S/o. Chariyakoya E.,
Koliyala House, Kavaratti.

Hussain Ali, aged 35 years, S/o. Nallakoya,
Chettipura House, Kavaratti.



23.

24.

25.

26.

27.

28.

32.

33.

34.

35.

36.

37.

Jaffer, aged 3‘?_ years, S/o. Hasan T.P.,
Kaladi House;Kavaratti.

Basheer, aged{36 years, S/0. Mohammed P.,
Kunninamel House, Kavaratti.

Amina, aged 42 years, D/o. Aboobacker,
Theklapura House, Kavaratti.

Kadisha, aged 55 years, D/o. Aboobacker,
Kunninamel House, Kavaratti.

Rahmath, aged 38 years, D/o. Mohammed P.V.,
Alachaoppada House, Kavaratti.

Raziyabi, agéd 33 years, D/o. Alj,
Kunnumpuram House, Kavaratti.

Shamshadbeegum, aged 31 years, D/o. Kuttiyammed,
Kunnam House, Kavaratti.

Jameela, aged 37 years, D/o. Kunhikoya,
FFathima Mangzil, Kavaratti.

Lilar, aged 28 years, S/0. Ahamed A.P.,
Kadapurathaillam, Kavaratti.

Noorul Ame.e‘é_;ﬁ, aged 33 years, S/o. Sayed Buhari,
Palalam House, Kavaratti.

Abdul Rashee*d, aged 23 years, S/o. Hasainar,
Umbiyapura House, Kavaratti. '

Hussain B., aged 43 years, S/o. Kunhi Kunhi P.,
Biranthoda House, Kavaratti.

Mohammedal{i T.P., aged 35 years,
S/o. Abvoobac‘.k‘err K K., Thekkilapura House, Kavaratti.

Sajid Khan, aged 39 years, S/o. Sayed Koya,
Edanilam I—Io,@,se, Kavaratti.

Jassin Q aged 33 years, S/o. Ali K.P,,
Chonam House, Kavaratti.

Mohammed f{aﬁ, aged 37 years, S/o. Hamzath Haji AP,
Molokepura House, Kavaratti.



38.
39.
40.
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43,
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45.
46.
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48.
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Mohammed Shaffee P.A., aged 35 years, S/o. Kuji Seedi Koya,
Puthiya Allkom Amini.

Abdul Rahee‘;jn, aged 34 years, S/0. Abdu Rahiman,
Aynepura House, Kavaratti.

Mushin, agedf39 years, S/o. Nallakoya,
Kuttithayapura House, Kavaratti.

Akbar T.P., ag;ed 33 years, S/o. Kidave K.,
Tharammakepura House, Kavaratti.

Faizel Hussain, aged 37 years, S/o. Shahul Hameced,
Palamkakkada House, Kavaratti.

~ Najumudeen P, aged 36 years, S/0. Shamsul Noor,

Pallicaham House, Kavaratti.

Shihab, ag,ed;35 yeai's', S/o. Kunhimoideen, Mullapura House,
Kavaratti.

Aman, aged 37 years, S/o. Aboobacker, Kaladl House,
Kavaratti.

Raheem A., ag':fg:ed 30 years, S/o. Khader, Agam House,
Kavaratti. '

Firozkhan, aged 27 years, S/o. Sayed Poo,
U1111<anapu1 House Kavarattl

Abdul Hashlm M 1., aged 33 years, S/o. Attakoya
Muknya [llam House, Kavaratti.

Kddish'a aged 44 y’ear% D/o. Ukkas,
Umblyapula IIouse Kavaratti.

C.p. Abdul Razak, aged 42 years, S/o. Mohammed,
Chama_ydthagy_la House, Kavaratti.

K. Abdul ‘Rasheedu, aged 42 years, S/o. Hamzath,
Kunhibiyoda House, Kavaratti.

C.P. Réhee‘m,' aged 31 years, S/o. Hameed,
Chandipura House, Kavaratti. v

M.T.P. Habeeb Rahinan, aged 43 years, S/0. Khalid,
Melathiruvathapura House, Kavaratti.

R
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ol.

02.

63.

04.

05.

66.

67.

68.

69.
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Moominath, aged 37 years, D/o. Kidav,
Neliyampura House, Kavaratti.

Halima, aged:'35 years, D/o. Koyamma,
T haleekepura House, Kavaratti.

Sayed . Abdul Rdheem aged 46 years, S/o. Hajl Sayed Shaikoya,
Ummalmanooda House, Kavaratti.

Abdul Reh’eeﬁ‘m, aged 30 years, S/o. Hamzath,
Mannayapura House, Kavaratti.

Mullabi U.P., aged 38 years, D/o. Hamzath,
Ullkanapura House, Kavaratti.

Sayed Abdul Jaleel, aged 39, S/o. Aboobacker,
Puthiya_Kunnémkalam, Kavaratti.

Muhsin, aged 38 years, S/o. Koyamma,
Kunnumpura House, Kavaratti.

Seethi Koya,"léged 39 years, S/o. Cheriyakoya,

Edanilam House, Kavaratti.

Mariyommab'i, aged 36 years, D/o. Mohammed,
Kattikulam House, Kavaratti.

Mohammed Qhaﬁ aged 33 years, S/0. Ahammed Haji,
PdlehlpUld House, Kavaratti.

'ML,lbe,é'ha, aged 23 years, D/o. Sayed Poo,
Neliyampura House, Kavaratti. :

Salma,?’éged 22 years, D/o. Cheriyakoya,
Vadakila pura House, Kavaratti.

MLlharﬁllied,élged 32 years, S/o. Attdkoya,
Vadkilapura, ]_Kavara.tti. .

Sairabanu P.E.,_a:ged 31 y-ears,' D/o. Sayed Shaik Koya,
Madal Housé¢, Amini.

Mohammed Ali P.M., aged 27 years, S/o. Hamza,
Puthlya Marml Amini.

Chulyakoya agedél years, S/o. Abdul Khader,
Pandax am IIouse Amini.
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80.

82.
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83.
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Cheriyakoya M.C., aged 32 years, S/o. Hameed, -

Melachétaa House,Kadmath.

vShafeei\'/.P., aged 39 years, S/o. Ismail,
Vadakkilapura House, Kadmath.

Fazeerali N.M., aged 25 years, S/o. Kahalid,
Noor Mahal, Kadmath.

Shahul Hameed, aged 21 years, S/o. Ibrahim,
Melachetta House, Kadmath.

Najmudeen P.N., aged 28 years,
S/o. Cheriyakoya, Puthiyathanoda House, Kadmath.

Mohammed Iqubal, aged 46 years, S/o. Khader,
Attalada Hou‘se,Androth.

Muthubi A K. , aged : 42 years, D/o. Muthukoya
Appurakkat Ilou%e Androth.

Hajarommabi E.K., aged 40 years, D/o. Shikoya,
Edayakkal House, Androth.

Badarudheen Koya A.B., aged 38 years, S/o. P.S.J. Thangal,
Aliyathammada Bithathabiyyapuram House, Androth.

Asmabi, aged 38 years, D/o. Koyamma A.,
Mayyampokkada House, Androth.

Shahnaz Beegdm C.P., aged 36 years, D/o. Nallakoya,
Chattapokkada House, Androth.

FFathimath Suhara, aged 38 years, D/o. Koyamma,
Bappathiyoda House, Androth.

Nusaiba A, aged 45 years, D/o. Yousaf M.P,,
Achammada House, Androth.

Khaulath .., aged 38 years, D/o. Nallakoya T.,
Lavana‘jskal House, Androth.

Balhaﬁ;‘., age:d 37 years, D/o. Pookunhikoya,
Thailath House, Androth. -

Rahamth P., aged 42 years, D/o. Koya Kiadve,
Pathada House, Androth.
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) 1T aged 43 years, D/o. Aboobacker,
Thachely House Androth.

Mullapoo M.fK., aged 39 years, D/o. Koya,
Maidandurakatt House, Androth.

Hafeera L., aged 39 years, D/o. Koyamma K.P,
Lavanakkal Ho‘use Androth.

Aysummabl T aged 45 years, D/o. Muthukoya K.P.,
Thachery IIouse Androth.

I—Iabeebath A., aged 42 years, D/o. Muthukoya K.K.,
Ayinammada House, Androth.

Muthubi P.M., aged 42 yeas, D/o. Yakoob,
Putharmmadam House, Androth.

Ramlath Beegum, aged 42 years, D/o. Sherukunhi,
Kunnel House, Androth.

Hameedath M., aged 43 years, D/o. Siddiqu MK,
Makkcﬁ_}'{ous'e, Androth,

M., aéed 39 years, D/o. Nallakoya M,
“ouse Androth.

Rahil M aged 39 years, D/o. Nallakoya
Mathll Ilouse Androth.

Hussam P.P, aged 45 years, S/o. Aboo Sala,
Poovinapura House, Androth.

Attakoya, aged S6 years, S/o. Asainar K.,
Attaladaf House, Androth.

Hussam L K “aged 48 years, S/o. Seethikoya,
Edaya <al House Androth. v

Sayeed Mohammd Koya L., aged 54 years, S/o. Kader P.,
Lavanakkal House Androth



106.
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Hussam K., 'cig‘ed 50 years, S/o. Sayeed Bhkari T.M,,
Kunhashada House, Androth.

1, aged 40 years, S/o. Lava Burhikage Moosa,
Kunnumange House, Androth.

Subaidabi, a.éed 37 years, D/o. K.K. Sayedmohammed,
Pathada House, Androth.

Pookunht, aged 31 years, S/o0. Saye Mohammed,
Keechelam House, Androth.

M.P. Mohammed Hussain, aged 35 years,
S/o. Kidave, Moodampura House, Androth. Applicants

(By Advocate: Sri KB Gangesh)

—

Versus

The Admminis;trator,
Administration of the Union Territory of Lakshadweep,
Kavaratti — 682 555. '

Directcét of Pﬁanchayats, Department of Panchayats,
Administration of the Union Territory of Lakshadweep,
Kavaratti ~ 682 555.

Direti: Department of Labour and Employment,
Administration of the Union Territory of Lakshadweep,
Kavaratti — 682 555.

Depaftme‘nt of Education, Administration of the Union Territory
of Lakshadweep, Kavaratti, represented by its Director — 682 5535.

Departjn;dent 6fﬁAgr’iculture, Administration of the Union Territory of
Lakshadweep, Kavaratti, represented by its Director — 682 555.

[)epa_g@ent of Women and Child Development,
Administration of the Union Territory of Lakshadweep,

i, represented by its Director — 682 555.

ee‘p;;é:;Kavaratti, represented by its Director — 682 555.

ent of Fisheries, Administration of the Union Territory of

Depamg\_ént Qf Animal Husbandry, Administration of the Union
Territo";i_"y of Lal<shadweep, Kavaratti,
represented by its Director-682555.



Lakshadweep Khadl and Village Indusmes Board,

9.
- Kavarattl represented by its Chairman — 682 555.
10. Revenge Suthmonal Officer, Kavaratti Island - 682 555.
1. Sub Divisional Officer; Amini Island — 682 554.
2. Assistant Enigincer, LPWD Sub Division, Andrott Island-682 553,
13.  Lakshad vi.e’e‘;i?"D'is“tfict Panchayat, District Panchayat (HQ),
Kavaratti, S
represented b‘y its Chief Executive Officer — 682555,
14.  Village (Dweep) Panchayat Kalpeni [sland, reprcsented by its’
Executive Ofﬁcer - 682 551.
15.  Village (Dwe:‘ep) Panchayat, Kavaratti Island, represented by its
Executive Officer — 682 555,
16.  Village (Dwe"ep) Panchayat, Amini [sland,
represem‘:e;d b’y its Exccutive Officer — 682 554,
17, Village (Dweep) Panchayat,
Kadamath [sland, represented by its
: Executwe Ofﬂcer — 682 553,
18. Villa__ge _(DWeep) Panchayat,

Androth'Island, represented by its
Executive Officer — 682 552. Respondents

[By Advocate: Sri S.Rad\hakrishnan (R1-8 & 10—18)]

S8.

l.

0A 39.2-/2:;01;3-

Hussam, S/@ Aboosala
Saram ' ppada (Konchukakada) House,
esently working as Cleaner,
pltal Agam

“

Shukoor,: S/o late Kndave
Pakrumupanoda House, Agathi,

Presently ch)rkmg as Cleaner,
RGS Hospltal Agatti.

L.atheef] S/Q Attakoya,
Kalkandiyoda House, Agathi,
Presently working as Cleaner,
RGS Hospital, Agatti.
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Hameedath, D/o Koyassan,
Aynepara House Agathi,
Presently workmg as Cleaner,
RG§ Hospltal, Agattl

RGS Hospltal Agattl :

Hajara, D/o'l’at‘e Hyder,
Beepapada House, Agathi,
Presently working as Cleaner,

"RGS Hospital, Agatti.

Sheemabi, D/o late Shamsuddeen,
Beepapada House, Agathi,
Presently working as Cleaner,
RGS H,_ospitafl,. Agatti.

Abida; ‘__D/o Hamecd
Makkiyachoda House, Agathi,
Plesenﬂy working as Cleaner,

- RGS HQSPI'[&I Agatti.

" 10.

11.

12.

13.

Sulaikla, D/o Mohamed,
Koylam IHouse, Agathi,
Presently working:as Cleaner,
RGS Hospital, Agatti.

Sulalm,cm S/ol amza,

Kalar 'thlyoda House,; Agathi,
workmg as Cleaner, -
fpit_a,l,, Agatti.

Maham od, S/o Koyassan,
Ampcrpally IIouse Agathi,
Plesently wokag as Cleaner,
RGS Hospxtal Agam

Saifulla, 9/0 Abdurahiman,

: Manyathoda House, Agathi,

ently y wo!kagas Cleaner

1, S/o late Hamza,
se, Agathi,
ing as Dhobi,
Agatti.



T ...., «_@?‘&f“"’ﬂ@ bl R ,"‘_‘.

/o.Ummcr
‘House, Agathx
ing as Dhobi,
Agatti. |

Kandavar Gothl House, Agath1
Presently workmg as Cleaner,
RGS I—Iospllvtal}_nAgattl Applicants

(By /-\dvocatcv:'_ Sri R Ramadas)

N

Versus

b

The /\dmmlstlator ‘
Union "}emto‘ry of Lakshadweep,

2 \_(Dweep) Panchayat
Agattl ;Izsland Umon Territory of Lakshadweep 682553

.The MCdlCdl Ofﬂcer in charge,
Commumty }Iealth Centre, Agatti Island,

Respondents

"Eecnical Sub Dwnsmn Kadamat
K P Jalavluddeen aged 4] years

5 'ome]

ouse, Kadamat, Skilled Labourer,
ssistant Engineer Electrical,
Division; Kadamat. '

BM A adulla, -aged 42 years, So Hameed Melachetta,



S

ouse, Kadamat, Skilled Labourer

0O ssistant Engineer Electr ical,
1 ivision, Kadamat.

K.P.ﬁ:l:{}i‘nhil(gya, aged 41 years, S/o late Hassainar,
Keelacherry'House, Kadamat, Skilled Labourer,

Office of the ‘Assistant Engineer, Electrical, :
Fleculcal gub Division, Kadamat. - Applicants

(By Advocate Sn R Sleeld_])

I

The /\dmmlsuatm
Umon lemtmy of Lakshadweep,
Kanlam 682555

2. The D‘ii‘_eCtox";f'_c’)'ﬁf Panchayat,'
Department of Panchayat,
Admmnstratxon of Union Territory of Lakshadweep,
Kavalatu 682 555.
3. The Chief Executlve_ Officer, District Panchayat
: Kadamdt 682 556
4, The A"wstam Lng,mccr Llecmcal
5.
(By Advoca
60.
1. S/o C.0. Koyamma, aged 39 years
§]<1Hcd Labouxer
2.
Umon 'l"gmtory ol"Lakshadweep, Kalpeni-682 557
and residing at Thithiyapada House,
Kalpcm Island 682 557.
3. M, Hyder,, S/o latc M. K Yousef, aged 43 years

workingas (,a%ual Labourer,



P

0.

9.

/\nimdl u%bandly Unit,
Union ‘] cmtony of La (Shadweep, Kalpem 682 557
and residing 4t Mdnchlyan’am' House, -

Kalpeni | Islad-682 557.

alpem slanfi 682 557.

M.K. Naspm S/o P.Cheriyakoya, aged 33 years
working as Casual Labourer, '

'/\mmdll u%b"mdxy Unit,

Union iuntoxy of Lakshadweep, Kalpeni- 682 557
and- lLSldlﬂZD at Malmlkaldwda House, .
Kalpam i 682 557

M Kalas S/\) M C Muthukoya aged 34 years
wokao as Cdsual Labourer, ‘ P
/\nlmal ltuabanfhy Un . |

K. K Moham ned Rafeeque S/o V.K. KOJankoya aged 45
~years, wonl <ihg-as Casual Labourer,

Animal H uobandxy Unit,

Union 'l uutoxy of Lakshadweep, Kalpem 682 557

and resid ling: d[ Kandamkalam House, -

l(alQen’i land‘ 682 557

M. K, ) S/o ldte M.C. Ahmedkuny aged 47 years
‘ uElSLdl Labourer,

'm(xy Unit, .

ry-of Lal\shddweep, Kalpem 682 557

gt Mdral House Kalpeni: Island 682 557.

K.O. /\bwl ,dlam @/o P /\ssamax dged 39 years
working as Cesual Labourer,

/\mmal Hu%bdndxy Unit,

Umon luntmy of Akshadweep, Kalpeni- 682 557
and lwc ling at Kakatchiyoda House,

Kalpem lslcmd 682 557

ha 4, S/o htc Sayedmuhammedkoya, :
caxx;,” working as Casual Labourer,
usbindry Unit,
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. Union. lemtoxy ofLakshadweep, Kalpem 682 557
and residing; at_ Pokkarappada House,

Unnikrishnan)

Versus

1. The :ch{linini:sf'ﬁ?ator .
Union Territory of Lakshadweep,
chcucml 682555

b

The Director of Panchayat,
Department of Panchayat, .
Union Territory of Lakshadweep,
Kavaratti, 682555

3. The Chxcf Executlve Officer, District Panchayat

Union Terr 1tory of Lakshadweep,
(avalatu 682555

4. The VctCI 1na1y A351stant Surgeon,
Village: Dweep Panchayat,
Kalpeni-682 ‘557 .

(By Advocate: Sri S. Radhakrishnan)

61. QA 3952013

{bid S/o Yusuf, aged 40 years,
lala House, Kadamat,
ict Panchayat, Kadamat.

2. Abdul hukoor, S/o Sayed Ali, aged 41 years,
Ukkayachetta House, Kadamat,
Bus Dnver Dlstrlct Panchayat, Kadamat.

3. M. Kh_a id, S/of Nadeer, aged 43 years,
Madurakam House, Kadamat,
Helper, District Panchayat, Kadamat

4. /\yoobkhan 9/0 Kunhikoya, aged 37 years,
'Mdhal House, Kadamat ’

- Versus

Applicants

Respondents

Applicants



v A ;n'-" S G VIR

2. ; 0
Depantmentdfﬁ}’anchayal
Administration of Union Territory of Lakshadwecp
Kavaratti- 682555 '

3. The Chicf Executive Officer, District Panchayat,

Kavaratti-682555. Respondents
(By Advocate: Sri S {ddhaknshnan)
62. OA 400/2013
l PP Sna agcd 44 years, S/o M. Subalr
Puthiya: Pandalam House, Agatti Island,
Umon lcnltoxy of L. akshadweep
2. Noushdd /\h aged 32 yeaxs S/o U. Sabjan,

Keela’ Sdlamma Pada House, Agatti Island,
Union lcmtoxy of L. akshddwecp

3. MLIL /\bdul Nasel aged 28 years, S/o M. Abdul Rahiman,
Mgla m_[House, Agatti Island,
Uni rritory of Lakshadweep.

4 T I;" ?id'?tl‘:‘éged 30 years, S/o Kidave ,

ouse, Agatti Island,
ry of Lakshadweep.

5. K. C&/‘;\bdzul.;S'b‘L'lk‘ooxl aged 38 years, S/o Kasmi,
Kar 1yamachctta House, Agatti Island,
Umon lcmtoly of L. akshadweep

6. M. I’ Nl/amuddm aged 27 yeals S/oM Abusala
- I psc Agatti Island,
ry of Lakshadweep. Applicants

N: Ani:lk_umar)
Versus
[ T he ‘/\'dmlmsu -ator,

Umon lcmtory of Lakshadweep,

Kavax aﬂ) 687 55

2. The’ Cha‘l\rpers‘on, - |



Y .95
Village (Dweep) I-’anchayét,
Agatti Island, Union Territo,ry of Lakshadweep 682553

3. The Employmem Ofﬂcel Kavaratti,
Union Territory of La<shadweep 68255

4. The Director of Panchayat,
Department of Panchayat, Kavaratti,
Union Territory of Lakshadweep-682551.

5. The Chief Executive Officer/Special Officer,
‘ Village (Dweep) Panchayat,

Agatti Island, Union Territory of Lakshadweep 682553.

6. - The Deputy Collector/ASO,

Agatti Island, Union Territory of Lakshadweep-682553.

(By Advocate: Sri S. Radhakrishnan)

63.  OA 404/2013

1. Nadirsha N.P., S/o Nallakoya P.V.,
- aged 31 years, Nenampappada (House), Kalpeni Island.
Union Territory of lLakshadweep,
Working as Casual Labourer in the
Department of Science & Technology- Kalpeni Dweep.

2. Affefudheen A K.,
S/o Cherikoya K, aged 30 years, .
Akkara (House), Kalpeni Island.
Union Territory of Lakshadweep,
Working as Casual Labourer in the
Department of Science & lcchnology-
Kalpeni Dweep.

(By Advocate: Sri Grashious Kuriakose, Sr.)
(By Advocate: Ms. Daisy I Daniel)

Versus -

I The Administrator,
Union Territory of Lakshadweep, Kalpeni.

2. The Chairperson,
Village (Dweep) Panchayat, Kalpeni.

3. The Director of Panchayat,
Department of Pdnchaydth Kavaratti- 682555.

Applicants



The Director, :
Department of Science & Technology
Kalpeni.

(By Advocate: Sri S. Radhakrishnan (R1,3 & 4))

0A 406/2013

M.P. Shihabudheen, aged 30 years,

S/o E.C. Mohammed Alj,

Skilled Labourer, Animal Husbandry Unit, Kiltan,
Residing at Malayampura; Kiltan Island.

(By Advocate: Sri P.V. Mohanan)

Versus

The Administrator,
Union Territory of Lakshadweep,
Kavaratti.-682555

Director of Panchayat,

Department of Panchayat,

Administration of Union Territory of Lakshadweep,
Kavaratti-682555.

The Veterinary Assistant Surgeon,

Office of the Veterinary Assistant Surgeon,
(Animal Husbandry Unit),

Kiltan Island, Lakshadweep-682 557.

The Chairperson, v
Village (Dweep) Panchayat,
Kiltan-682 557.

(By Advocate: Sri S. Radhakrishnan (R1-3))

OA 413/2013

Asif Ajnad,, S/o Bader, aged 26 years,
Pathummathoda (House), Kiltan Island,

U.T. of Lakshadweep, Working as
Homeopathic Attender in Homeopathlc Unit
Kiltann Dweep.

(By Advocate: Mr. Grashious Kuriakose, Sr.) -
~ (By Advocate: Ms. Daisy I Daniel)

Versus

<

Respondents

Applicant

Respondents

Applicant
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1. The Administrator,
Union Territory of Lakshadweep,
Kavaratti-682555.

2. The Chairperson,
Village (Dweep) Panchayat, Kiltan.

{
3. Director of Panchayat,
Department of Panchayath, Kavaratti-68255S5.

4. Mission Director, ,
National Rural Health Mission, Kavaratti-682555.

5. Medical Officer in Charge, : :
Prlmary Hea th Centre, Kiltan Island ‘ Respondents

(By Advocate: Sri S. Radhakrishnan (R1, 3 to 5))

66. QA 423/2013

1. Abdul Kareem C., aged 42 years, S/o Subair P.P.,
Chonam House, Agatti.

2. Ubaid V., aged 35 years, S/o Bamban,
Valiya Illam, Agatti.

3. Mohammed M., aged 40 years, S/o Basha K.P.,
Moothammada House, Agatti.

4, Hafsath M., aged 46 years, D/o Ummer,
Moothammada House, Agatti.

5. Maviya U., aged 48 years, S/o Ahamed,
Uriyoda House, Agatti.

6.  Umilla T.P., aged 54 years, D/o Khader,
Thekkilappura House, Agatti.

7. Ummer C.K., aged 54 years, S/o Alif T.P.,
Chekkakkal House, Agatti.

8. Aboobacker P.K., aged 31 years, S/o Koyagsan,
Puthukotta House, Agatti.

9. Mohammed T.P., aged 39 years, S/o Hamza,
Thoppumpadi House, Agatti.



10.  Saromma M., aged 39 years D/o Hamza, =
M arlyqthoda House Agatti,

11, Ashral A.K., aged 42 years, S/o Ahamed M.,

Achan Kuttiyoda House, Agatti.

12, Abdull {azzak R., aged 33 years, S/o Hamza u.,
" Roullammada House, Agatti.

13, Shafl dbl P.P. aged 36 years, D/o Hamza K.,
Puthiyapura House Agatti.

(By Advocate: Mr. K.B. Ganges’h)*.
Vérsus

| .' The Adm,inht—raibr;—
Administration of the Union Territory of Lakshadweep,
Kavarallti-682555. - -

2. Director ofPanchdyats |
Department:of Panchayats,

Administration of the Union Territory of Lakshadweep,
Kavaratti-682555..

3. Director of Education,
Directorate of Education, -
Administration of the Union Territory of Lakshadweep,
Kavaratti-682555.

4. Vitlage (Dweep) Panchayat,
Agatti Island represented by
is Lxucutlve Ofﬁcer 682554,
(By /\dvocdte Sn S {adhaknshnan)

67. QA 44‘%//2013

Aboosalih, S/o. Rdsheed Koya
Padalapura, Kiltan Island.
Union Territory of Lakshadweep, Pin-682558.

(By Advocate: Sri Shabu Sreedharan)
Versus
I Union Territory-of Lakshadweep represe:nted

by the Administrator, -
Kavaratti Island. Pin- 682555.

Applicants

Respondents

Applicant



82,

2. The Director of Panchayat,
Union Territory of Lakshadweep,
Kavaratti Island. Pin- 682555.

The Chairpeison,
Village (Dweep) Panchayat,

- Kiltan Island. :
Union Territory of Lakshadweep, Pin-682558.

(OS]

- 4, The Executive Officer,

Village (Dweep) Panchayat,

Kiltan Island.

Union Territory of Lakshadweep, Pin-682558.

5. The Assistant Engineer,
Electrical Sub Division, Kiltan Island.
Union Territory of Lakshadweep
Pin-682558. ‘ Respondents

(By Advocate: Sri S. Radhakrishnan (R1, 2, 4& 5))
68. OA 45312013

l. Hameed K., S/0 Abdul Rahman, aged 36 years,
Keelazillam H) Kiltan Island.
Union Territory of Lakshadweep.
Working as Casual labourer in
Lakshadweep Building Development Board, Kiltan.

2. Saleem K., S/o Badar K, aged 28 years,
Kuttukum (H) Kiltan Island,
Union Territory of Lakshadweep.
Working as Casual labourer in
Lakshadweep Building Development Board, Kiltan.

3. Hisminoor, S/o Mohammed, aged 38 years, : -
_ Pakkiyoda (H) Kiltan Island.,
Union Territory of Lakshadweep.
Working as Casual labourer in
Lakshadweep Building Development Board, Kiltan.

4. Ponkutti, S/o Pookoya, aged 48 years,
~ Surambiyoda (H) Kiltan Island,
Union Territory of Lakshadweep.
-~ Working as Casual Labourer in :
lLakshadweep Building Development Board,
Kiltan. Applicants

4
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(By Advocate: Mr. Grashious Kuriakdse, Sr.)
(By Advocate: Ms. Daisy I Daniel)

Versus

] The Administrator,
Union Territory of Lakshadweep.

2. The Chairperson,
Village (Dweep) Panchayat, Kiltan.

3. Secretary,
Lakshadweep Building Development Board,
Kavaratti. ‘
4. Director of Panchayat,
Department of Panchayat, Kavaratti. Respondents

(By Advocate: MIS Radhakrishnani(Rl, 3to4))

69. O.A No. 488/2013

Salmath
D/o. Sayed Koya
- Madapally House
Chetlat Island. Applicant

(By Advocate Mr. K.B. Gangésh)
Versus

l. The /-\d'ljg1inistl'ator,
Adminjétration ofthe Union Territory
of [Lakshadweep, Kavaratti — 682 555.

2. The Director (Services) '
Administration of the Union Territory
of [.akshadweep (Secretariat),
Kavaratti ~ 682 555.

Department of Science and Technology

Union Territory of Lakshadweep,

Kavarathi — 682 555. ‘ .

Reépresented by its Director. o Respondents

(O%)

(By AdvocatéMr. S. Radvhakri‘s!man)

70.  OA 492/2013



. 5 [¥e)
- K. Bushra Beggum, W/o Hakeem,
'Aged 27 years, Casual Labour,
Office of the: Vetermary Assistant Surgeon,
Animal Husbandry Unit, Amini.
Lakshadweep-682 552.

(By Advocate: Sri V.B. Harinarayan)
Versus

L Union of India rep. By
the Administrator, _
Union Territory of Lakshadweep,
Kavaratti Island, Pin- 682555. - ~

2. .. The Director of Panchayat,
gDepartmem of Panchayat,
_ Union Territory of Lakshadweep,
Kavaratti Island Pin- 682555.

3. "l“he Veterinary A331stant Surgeon,
- Animal Husbandry Unit, Amini.
Union Territory of Lakshadweep-682 552.
4. The Chéirperson,
Village (Dweep) Panchayat,
Amini, Lakshadweep -682552.
(By Advocratei: Sri S. Radhakrishnan (R1-3))

71, QA 49972013

. Rahmath Beegum Keelakunnikkam,
W/o. Mohammed B.K,
Data Entry Operator (MGNREGA),
Sub-Divisional Office, .
Kadamat Island, - '
Union Territory of Lakshadweep
Residing at Keelakunnikkam House,
Kadamat Island
Union lemtmy of L. akshadweep, PIN — 682 556.

2. Mohammed Shafi Qraishi Malika,
S/o. M, Sayedali,
Data Entry QOperator (MGNREGA)
Village (Dweep) Panchayat Office (MGNREGA)
Kadamath Island, Union Territory of Lakshadweep,
Residing at Malika House,
‘Kadamat Island,

Applicant ,

Respondents
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Union ‘Territory of Lakshadweep, PIN — 682 556

(By Advocate Mrs. Sreedevi Kylasanath)

L

Versus

The Administrator,

Union Territory of Lakshadweep,
(Department omedl Development)
I\avamtm

The District Programme Coordinator,
MGNREGA, Kavarathi,
Union Territory of Lakshadweep.

The Programme Officer,

National Rural Employment Guarantee Act,
Office of the Programme Officer,

National Rural Employment Guarantee Act,
Kadamat, Union Territory

of Lakshadweep.

(By Advocate Mr. S. Radhakrishnan)

72.

OA 507/2003

Mmhu Koya K

Casual Labour, Stieet Light Maintenance

Vlllage Dweep Panchayath, Amini Island

Union Territory of ILakshadweep

P elmanent address : Kunninamel House

Amml Island, Union Territory of Lakshadweep
Pin — 682 552

(By A dvocalc Mr. TCG Swamy)

I

2.

3.

Versus

Umon"l*%mtory of Lakshadweep
Lakshadweep Administration
Kavaratti — 682 555

“The Executive Engineer
(Department of Electricity)

I D

Applicants

Respondents

Applicant

Administration of the Union Territory of Lakshadweep

Kavav ratti — 682 555 .

The Secretary (Panchayats)

~ (Directorate of Panchayats)
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Administration of the Union Territory of Lakshadweep
Kavaratti - 682 555 '

The Chairperson

Village Dweep Panchayat

Amini Island,

Union Territory of Lakshadweep — 682 552

The Assistant Engineer (Ele)

Electrical Sub Division

Union Territory of Lakshadweep

Amini Island — 682 552

The Director

(Directorate of Panchayats) .

Administration of the Union Temtory of Lakshadweep

Kavaratti — 682 555 - , - Respondents

(By Advocate: Mr.S.Radhakrishnan (R1-3,5&6)

73.

0Q.A No. 509/2013

Maleeha Beegum K.C.

D/o. Indeen Kandilath
Kaval Chctta House, Androth.

%hahidé Beegum K.
D/o. Hamzakoya
Kandlath House, Androth.

Subaida M.
D/o. Kidave U.K ,
Makket House, Androth.

Aysha'Béegvum P.V.K
D/o. Yakoob P.K
Puthlya Pentamveh Kad

~Andr oLh

Rahmath Beegum K,
D/o. Hamzakoya P.P}
Kunhali House, Androth.

Thahira L.

D/o. Seethi Nallal
Lavanakal House
Androth.

Subai'('ifa A.
D/o. Sayed Mohammed M.
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Aliyathara House, Androth.

Fathimathu Suhurabi P.V.K
Dfo. Majeed P.V.K
p entam ”‘ell Kad, Androth.

Siyad Khan L.
S/o. Kunhikoya A. (Late)
Kandilath House, Androth.

Raisa K.
D/. Badarudheen Melechetta Mechery
Kadiyammada House, Androth.

[{aseena Beegum C.P.

D/o. Abdulla M.P

Chemmachery Puthiya Illam House
Androth.

Habsabi P.U.P
D/o. Fakarukdheen K. Cheriyadam
Ummathabiyapura House, Androth.

(By Advocate: Mr. K.B. Gangesh)

o

Lo

Versus

The Administrator,
/—\dmini{étration of the Union Territory
of Lakshadweep, Kavarathi — 682 555.

e of Industries

UnionTerr itory of Lakshadweep

Kavarathi, represented by the
Director of Industries — 682 555.

Corr Supelwsox

Coir Production Centre, Andloth 682 557.

(By Advocate: Mr. S. Radhakrishnan)

74.

OA 510/2013

Haseena @ Haseenabi Therakkal
Therakal House, Kadamath

Data E 'y Qperator

Villagfe;h,Dweep Panchayath, Kadamath

(By Advocate: Mr.R.Sreeraj)

Applicants

Respondents

Applicant
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Versus =

The Administrator

Union Territory of Lal(shadweep
Kavaratti — 682 555 '

The Director of Panchayath

Department of Panchayath:

Administration of Union Temtory of Lakshadweep
Kavaratti — 682°555

- The Executive Officer,

Village (Dweep) Panchayéth |
Kadamat - 682 556 "

The Chairperson s
Village (Dweep) Panchayath
Kadamat — 682 556 '

The District-Programme Coordinator

MGNREGA, Kavaratti — 682 555

“The Sub Divisional Officer and
. Programme Officer MGNREGA

Kadamat — 682 556 Respondents

(By Advocate: Mr.S.Radhakrishnan (R1-3,5&6)

75.

I

OA 557/2013

K.V.Naseer

~ Kodavalappu House, Klltan

Cook, Government Senior Secondary School
Kiltan

K.P.Dawood .

Kilappura House, Kiltan -

Peon, (Jovemmem Senior’ Secondaxy School Applicants '
Klllan o : : Applicants

(By Advocate: Mr.R.Sreeraj)

. versus

The Administrator

Union Territory of Lakshadweep
Kavaratti — 682 555

The Director of Panchayath
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Department of Panchayath
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

3. The Executive Officer,
‘ Village (Dweep) Panchayath
Kiltan — 682 558 '

4. The Chairperson

Village (Dweep) Panchayath

iiltan — 682 558
5. The Principal

Government Senior Secondary School

Kiltan — 682 558 Respondents
(By Advocate: Mr.S.Radhakrishnan (R1-3 & 5)

76.  OA 566/2013

I Safiyath S .
~ Cook, Government High School
Kadamath
Residing at Pallam, Kadamath Island
Union Territory of Lakshadweep

2. P.P.Ismail
Cook, Government J.B.School
Kadamath _
Residing at Kadamath Island

3. M.P.Attakoya
Cook, Government J.B.School
Kadamath
Residing at Kailiyammakada
Kadamath Island
- 4, KK Khalid _
' Cook, Government J.B.School
Kadamath '
Residing at Biriyommada
Kadamath Island

5. P.Amanulla
Cook, Government J.B.School
Kadamath ‘
Residing at Kunnumpura
Kadamath Island '



(By Advocate: Mr.P.V.Mohanan)

o7

Ummer P.P.I

Cook, Government J.B. School
IKKadamath \
Residing at Alikothapura
Kadamath [sland

Hidayathulla P

Cook, Government J.B. School
Kadamath _
Residing at Kadamath Island

Muhammed Shafi P.P

Cook, Government S.B. School

Kadamath

Residing at Kadamath Island

Pookunhikoya P.P |

Watchman / Helper

Government Jawaharlal Nehru Senior Secondary School
Kadamath

Residing at Puthiyapura

Kadamath Island

Abdullakoya B.M

Watch and Ward

Government J.B.School, Kadamath
Residing at Biriyommada
Kadamath Island g

Jafer P :

Driver, Jawaharlal Nehru Semor Secondary .School
Kadamath

Residing at Pupathada

Kadamath Island

1
Versus -

The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555 ‘

Director of Panchayath

Department of Panchayath

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

The Head Master

Applicants
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Cojos

Government J B School
Kadamath — 682 556

The Principal
Jawaharlal Nehru Senior Secondary School

- Kadamath - 682 556

(By Advocate: Mr.S.Radhakrishnan )

77.

OA 567/2013

Habeebulla P.M ’

Puthiya Malika House, Kadamath
Driver, Government Jawaharlal Nehru
Senior Secondary School
Kadamath Island

(By Advocate: Mr.P.V.Mohanan)

Versus

The Administrator .
Union Territory of Lakshadweep
Kavaratti — 682 555

Director of Panchayath
Department of Panchayath

5 -

Respondents

Applicant

Administration of Union Terrltory of Lakshadweep

Kavaratti — 682 555

The Principal e

Government Jawaharlal Nehru Senior Secondary School

Kadamath Island 682 556~

(By Advocate: Mr.S.Radhakrishnan)

78.

QA 580/2013

Yacoob
Kathathe Chetta House, Kadmat.

Vahida
Marikilam House, Kavaratti.

Habusa
Alachapada, Kavaratti.

Yacoob
Kaladi House,‘Kavaratti.

Respondents



14
15.
16.
17.
18.
9.

20.

103

Muhammed Salih
Aynepura House, Kavaratti.

Fareeda Beegam ke
Molokepura House, Kavaratti.

Saleem ' :
Pallicham House, Kavaram

Bamban -
Nambicham House, Kavaratt1

Sayed Abdullakoya
Chendlpula House, Kavarattl

Nafeesathbi. - ,
Poodiyam House, Kavaratti.

Jamaliyath
Thirinipura House, Kavaratti.

Fazeela Beegum -
Kannipura House, Kavarattl

Ummer ’
Thirinikad House, Kavaritti.

Firozkan

Athnachammada House;Kavaratti,

Jaffer o
Marikilam House, Kavaratti.

1

~ Amanulla,

Mela lllam House, Kavaratti.

Sirajudheen
Molokepura House, Kavidratti.

Hiyasudheen

Chamayathapura House[*Kavaratti.

Fathahudeen
Kadapurathaba House, Kavarattl

Muneer o
‘Kuttipapepura House, Kavaratti.
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21, Ashik
Puthiya Alikom House, Kavaratti.

22.  Muhammed Musthafa, ‘
Achadapurakatt House, Andrott

23.  Mujeeb Rahman T.P,
Thaleka Pura, Kavaratti. | *

24.  Jamhar Hussain
Beeranthoda House, Kavaratti.

25.  Mubhsin v
Beeranthoda House, Kav.aratti.

26.  Rauf _
Chettipura House, Kavaratti.

27.  Hazarath :
Chungam House, Kavaratti”

28.  Khalid
Thottathapura House, Kavaratti

(By Advocate: Mr.K.B.Gangesh)
Versus

l. The Administrator ¥
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

2. Director of Panchayath
Department of Panchayath
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

3. . Director of Agriculture
Department of Agriculture
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555 '

4. Director of Animal Husbandry
Department of Animal Husbandry
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

5. Village (Dweep) Panchayath Kavaratti Island
represented by its Executive Officer,

Applicants
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Pin—
(By Advocate: Mr.S.Radhakris;; ";?‘

79.

I

682554

Respondents

OA 582/2013

Rasheed Koya .
Multi Task Employee |,
Public Library, Kilthan
Residing at Kilthan

Smt.Sulfabeegum
Cook, G.H.S Kadmat !

Residing at Melachetta Haljumakudl

Kadamath Island | Applicants

(By Advocbate: Mr.P,V.Mohané?n)

l.

Versdfs
The Admi‘nistrator ‘
Union Territory of Lakshadweep
Kavaratti —682 555 |

Dlrectm of Panchayath

Department of Panchayath

Administration of Umon Territory of Lakshadweep
Kavaratti — 682 555.

The Library and Infom{ation Assistant
Office of Library and Information Assistant
Public Library, Kilthan ;‘Isl’a‘n’d 682 557 Respondents

(By Advocate: Mr.S. Radhakrlshnan)

80.

OA 601/2013

e
1 .,
Rasheed Koya S.V., S/o Abdulla Koya P.S,,

Shaiknaveed (H), Klltan Island PO.,
Union Territory of Laks&hadweep, Pin -682 555. Applicant

(By Advocate: Mr. Shabu Sre%’d‘haran) :

1.

2.

|
i+ Versus

: [ v
Union Territory of Laks{h‘adweep, represented by the
Administrator, Kavaratt?i ‘Island Pin — 682 555.

The Dnector of Panchayath Union Territory of Lakshadweep,

) -
I

|
L,



e
Kavaratti Island, Pin - 682 555.
3. The Chairperson, Village (Dweep) Panchayath,
Kiltan Island, Union Territory of Lakshadweep,
Pin— 682 558.

4. The Executive Officer, V‘illége (Dweep) Panchayath,
Kiltan Island, Union Territory of Lakshadweep, Pin — 682 558.

5. The Library and | Information Assistant, Public Library,

Kiltan Island, Union Territory of Lakshadweep,

Pin — 682 558. ‘ Respondents
[By Advocate: Sri S. Radhalmshnan (R1,2,4 & 5))

81. OA 634/2013

Malikdeenar, aged 21 yeas, S/o. Haxﬁiath,‘
Sara Manzil -Iouse Agatti. LA Applicant

(By Advocate: Sri K.B. Gangesh)
Versus

I The Administrator,
Administration of the Umon Temtoly of Lakshadweep,
Kavaratti-682 555.

2. Director of Panchayats, .
Department of Panchayats,
Administration of Union Teritory of Lakshadweep,
Kavaratti — 682555. !

3. Department of Education, Administration of the
Union Territory of Lakshadweep, Kavaratti,
represented by its DerCtOI‘ - 682 555.

4. Village (Dweep) Panchayat
Agatti Island, 1epxesented*by its Executive Officer,
682 554. | Respondents

(By Advocate: Sri.S. Radhakrishnan)’

82. QA 635/2013 AN

I Fathahudheen K.P., aged 40 yéérs, S/o. Sayed Muhammed Koya,
Kattampalli-House, Agattl

2. Younis, aged 31 years, S/o Abdulla Mariyathoda House,



w2

Agatti.

K.M. Shahida, aged 40 yeaers D/o Kasmi, Kuttlyam
Mukriyoda House, Agatti. _

K.M. Amina, aged-46 year P/o Abdul Rahman,

Kuttiyam Mukriyoda House Agattl - Applicants

(By Advocate: Sri K.B. (Jangesh;);« ;. |

© Versus

The Administrator, '
Administration of the Umon 'Terrltory of Lakshadweep,
Kavaratti-682 555.

Dil"@CtOI‘ of Health Services,
Directorate of Health Services,
Kavaratti — 682 555.

Medical Officer in chaxge
Community Health Centre, Agattl - 682 553.

Medical Officer in Charge, Rajlvr(Jandhl Spec1a11ty Hospltal
Agatti — 682 553. SR

Village (Dweep) Panchayat Agattx Island represented by its
Executive Ofﬁcer 682 553 Respondents

L
o

(By Advocate: Sri§S. Radhakrlshnan)

83.

OA 791/2013

Fareeda Beegum M L, Meppada Illam

Agatti Island. . Applicant

(By Advocate: Sri K.B. Gangesh)

-~ Versus

The Admmlstrator
Administration of the Umon Terrltory of Lakshadweep,
Kavaratti- 682 555.

i
LA

Director of Panchayats, -

Department of Panchayats;. ,

Administration of Union Femtory of Lakshadweep,
Kavaratti — 682 554.



- R et
. [ . A .

3. Project Manager, Desiccated-Coconut Powder Unit,
Lakshadweep Development Corpo‘ration Ltd.,
Agatti, Kavaratti — 682 554

4, The Deputy Director (Admn ) Lakshadweep Development
(,omoratlon Kavaratti — 682‘554

5. Village (Dweep) Panchayat; F
Agatti Island, represented by 1ts Executive Officer,
682 553. sl Respondents

(By Advocate: Sri S. Radhélqishnéﬁ)

84, OA 82212013

B.P. Navas, Aged 27 years, S/o0. Kasmi M.P.,
Valiyapura House, Kilthan Island P.O; -
U.T. of-Lakshadweep. - - . ' Applicant
(By Advocate: Sri P.V. Mohanan) S :“

Vefsus

. 1%
1. . The Administrator, I
- UT of Lakshadweep,

Kavaratti-682 555. i,

2. Director of Panchayat,
Department of Panchayat, :
Administration ofUT of Laklshadweep,

-Kavaratti — 682 555. Lo

3. The Prmupal Govemment Higher Secondary School, e
Kilthan Island — 682 556. . . Respondents

(. By Adwecale 1 Shi S’RA‘AL‘*‘(L&?‘\M’ND '

85.. OA 880/2013

Muthukoya N.P S t '
Nalakapura, Kiltan Island’’ : , :
Union Territory of L akshadweep- 682 558 Applicant

(By Advocate: Mr.Shabu Sreedharan). '
Versus '
I Union Territory ofLakshadweep xeplesemed

by the Administrator .
l\avaxattl ls!and - 682 5551 |

[
N

4



!

Director of Panchayath

Union Territory of Lakshadwe_ep
Kavaratti Island — 682 555

The Senior Admmlstratwe Ofﬁcer

Education (District Panchayath)

Union Territory of Lakshadweep

Kavaratti Island — 682 555 i

The Prmmpal :

Government  Senior Secondary School

District Panchayat, Kiltan Island

Union Territory of Lakshadweep 682 558 Respondents

(By Advocate: Mr S. Radhakrlshnan)

86.

OA 898/2013

K.C.Abdul Khader WL
Kulikaraya Chetta Housg!:
Chetlat Island S
Union Territory of Laksh

eep 682554 Applicant

(By Advocate: Mr. Shabu Sleedhar-an)

v £
[IREVIN

Versu*s; '

Union Territory of L dkshadweeprepresented
by the Administrator it 5.die
Kavaratti Island - 682 555 i3

The Director of Panchayath
Union Territory of Lakshadwe‘ep
Kavaratti Island - 682 555

The Senior Admmlstratwe Officer
Education (District Panchayath)
Union Territory of Lakshadweep
Kavaratti [sland — 682 55\5.' V&
The Principal :‘li’?»if" af
Government Senior Secondary School
District Panchayat, Chetlat Island o
Union Territory ofLakshadweep 682 554 Respondents

B vy e }*

(By Advocate: Mr.S. Radhakrlshnan)

(
i
|
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llé
QA 904/2013

Kadeeja C.P
Cheriyapurakad
Kalpeni Island

(By Advocate: Mr.K.B.Gang.esh)A A‘

Versus: '’
fo

i
I

The Administrator i

Administration of the Umon Terrltory of Lakshadweep

Kavaratti - 682 555

Sub Divisional Officer S
Office of Sub Divisional Officer
Kalpeni Island - 682 554

The Director (Rural development)-
Department of Rural Development |
Administration of the Union Temtory
of Lakshadweep, Kavaratti - 682 555

(By Advocate: Mr.S. Radhakrlshnan) i

88.

I

(By Advocate: Mr.K.B.Géngesh):i

" OA 905/2013

Abdul Khader C. o
Chekkiriyammada House .~ .-
Agatti Island

Bugar Jamhar T.P
Theklapura House
Agatti Island

Versus

The Administrator

Administration of the Union’ Terrltory of Lakshadweep

Kavaratti Island - 682 555§ .' y

Director of Panchayaths
Department of Panchayaths

Administration of the Union: Tgmtory of Lakshadweep

Kavaratti [sland — 682 555

Applicant

Respondents

Applicants
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REEENETY
Project Manager |

Desiccated Coconut Powder Umt

Lakshadweep Development Corporation Limited
Agatti, Kavaratti —682«5‘55 o :

The Deputy Director (Admn)
Lakshadweep Development Corporatlon
Kavaratti — 682 555 . -

Village (Dweep) Panchayath
Agatti Island represented by its
Executive Officer - 682,553,

(By Advocate: Mr.S.Radhakris_hnan) o

89.

l.

(By Advocate: Mr.K.B.Gange:;;f;_l)" |

OA 939/2013

SafiyullahK.C. .
Kuttiyachada House =
Kalpeni Island

Saifulla M.I
Melaillam House
Kalpeni Island

Kunhikoya M.V - S
Mathil Valiyammada House )
Kalpeni Island Ay

Kidave K.O IRRN
Kakkachiyoda House :*
Kalpeni House

Versus

The Administrator

o

Administration of the Umon Ter_rltory of Lakshadweep

Kavaratti Island — 682 555
1

Director of Panchayaths

Department of Panchayaths

Administration of the Umon T emtory of Lakshadweep

Kavaratti Island — 682 55§

Lakshadweep Buxldmg Development Board
Union Territory of Lakshadweep
Kavaratti represented by_lts Secretary — 682 555

Respondents

Applicants
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The Technical Officer
Lakshadweep Building Development Board
Kalpeni Island ~ 682 553 ¢

Village (Dweep) Panchaya_th
Kalpeni Island represented by its
Executive Officer - 682 553 : Respondents

(By Advocate: Mr.S.Radhakrishnan)

90.

1.

OA 942/2013

Mohammed Ashik
Palliyat House
Androth Island

Abdul Latheef
Karakunnel House
Androth Island

‘Mohammed Ubaidulla

Chodath House
Androth [sland

Mohammed Fathahulla
Karachetta House _
Androth Island : Applicants

(By Advocate: Mr.K.B.Gangesh)

Versus

The Administrator ‘
Administration of the Union Temtory of Lakshadweep
Kavaratti Island — 682 555 _

Director of Panchayaths

Department of Panchayaths

Administration of the Union Territory of Lakshadweep
Kavaratti Island - 682 555

Lakshadweep Building Development Board :
Union Territory of Lakshadweep
Kavaratti represented by its Secretary — 682 555

The Technical Officer .
Lakshadweep Building Development Board
Androth Island - 682 554 = .~

i
|
i
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Village (Dweep) Panchayath
“Androth Island represented by its
Executive Officer -.682 554

(By Advocate: Mr.S.Radhakrishnan)

91.

1.

0A 952/2013

Abdul Salam N.P

Casual Labourer

Power House, Kalpeni

Residing at Nenampappada House
Kalpeni, Union Territory of Lakshadweep

C.K.Attakoya |

Casual Labourer

Power House, Kalpeni :
Residing at Chakakeel House

Kalpeni, Union Territory of Lakshadweep

P.Mohammed

Casual Labourer

Power House, Kalpeni

Residing at Pokkayoda House

Kalpeni, Union Territory of Lakshadweep
Hamza Koya P

Casual Labourer

Power House, Kalpeni

Residing at Pallath House

Kalpeni

(By Advocate: Mr.Hariraj M.R)

Versus

Union of India represented by the Secretary
to Government of India

Ministry of Home Affairs

New Delhi =110 001

The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555

Executive Enginleer
Department of Electricity ,
Kavaratti, Union Territory of Lakshadweep

Respondents

Applicants
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4. Junior Engineer,
Electrical Section, Kalpeni
Union Territory of Lakshadweep Respondents

(By Advocate: Mr.S.Radhakrishnan (R2-4)

92. OA 1100/2013

Abdul Khader C.P
Chandipura, Kavaratti
Union Territory of Lakshadweep - Applicant

(By Advocate: Mr.P.V.Mohanan)
“Versus

I.  The Admihistrator
Union Territory of Lakshadweep
Kavaratti — 682 555

2. Director (Rural Development)
Department of Rural Development
Administration of the Union Territory of Lakshadweep
Kavaratti — 682 555

3. Director of Panchayath

Department of Panchayath .

Administration of Union Territory of Lakshadweep

Kavaratti — 682 555 Respondents
(By Advocate: Mr.S.Radhakrishnan)

93. 0OA 1202/2013

. Akathar Ahammed K.K
Internal Inspector o
Agricultural Department, Kalpeni
Kunnamkulam House
Kalpeni Island
Union Territory of Lakshadweep

2. Mohammed Igbal KPV
Internal Inspector
Agricultural Department, Kalpeni
Kunnipavavaliyammava House
Kalpeni Island
Union Territory of Lakshadweep
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. 3. Fareeda Beegum P.V '
Internal Inspector (Multi Skilled Worker)
Agricultural Department, Kalpeni
Pentamveli House
Kalpem Island
Union-Territory of Lakshadweep ' Applicants

(By Advocate: Mr.P.V.Mohanan)
Versus

I The Administrator _
Union Territory of Lakshadweep
Kavaratti — 682 555

2. Director of. Panchayath
Department of Panchayath -
Administration of Union Territory of Lakshadweep
Kavaratti- — 682 555

3. Agricultural Officer - |
District Panchayath (Agriculture)
Kalpeni Island — 682 557

4, Chief Executive Officer
District Panchayath 4
Kavaratti — 682 555 Respondents

(By Advocate: Mr.S.Radhakrishnan)

94.  0Q.A No. 1225/2013

C.P. Showkathali,

S/o. Mohammed Koya _

Casual Labour, Electrical Section,

Kalpeni.

Residing at Chemmanam Pally House

Kalpeni Applicant

(By Advocate: Mr. Hariraj M.R)

Versus

I The Umon of India
Repre sented by the Secxetary to
Goveérnment of India,
Ministry of Home Affairs
New Delhi — 110 001.
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2. The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555.

3. Executive Engineer
" Department of Electricity
Kavaratti, Union Territory of
Lakshadweep — 682 555.

4 Junior Engineer,
Electrical Section :
Kalpeni, UT of Lakshadweep — 682 555. Respondents

(By Advocate: Mr. S. Radhakrishnan for R2-4)

These applications having been heard together on January 17, 2014,
the Tribunal delivered the following common order on March 6, 2014:-

ORDER
Hon'ble Mr.Justice A.K.Basheer, Member (J)

Applicants in this bunch of 94 Original Applications are residents of
various Islands in the Union Territory of Lakshadweep. Admittedly, all the
applicants have been wofking on casual/daily wage basis in various
departments under the Administration. All of them were engaged on casual
basis for 89 days and re-engagedafter a technical break of one or two days.
This process has been going on in the case of quite a number of them for
the last 10 to 20 years while in the case of a large number of others, such
engagements are for 5 to 10 years and others are for two/three years or less.
But in majority of the cases (in 80 Original Applications), these casual
employees were engaged/disengaged by Village/Dweep Panchayats and/or
District Panchayats. For the sake of convenience, these cases are

categorized as “Panchayath and Non-Panchayath”.

2. The common grievance of all the applicants is that their services are not
being regularized even though they have been working for years together, albeit
on casual/daily wage basis. Therefore the common prayer in all these cases is for
issue of a direction to the respondents Lo regularize their services. In the case of a
few others who have bc&n retrenched on completion of the pefiod of engagement,

the prayer is for issuc[€ dircction to re-engage them.
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3. The short question that arises for consideration in all these Original
Applications is whether the applicants are entitled to get their services

- regularized.

4. It has been noticed alréady that in maj_ority of the cases, the
applicants have been engaged to work in various departments under the
Village/Dweep I')anchayéts and or/District Panchayats. Therefore, the
Administration has taken a preliminary objection that this Tribunal has no
jurisdiction to entertain those cases in view of the judgmerit rendered by a
Division Bench of the Kerala High Court in Administrator and another
Vs. Naderkoya and others — 2005 KHC 248. It is further contended by the
learned counsel for the Administration in these cases that going by the
dictum laid down in a catena of decisions of the Apex Court as well as that
of various High Courts, the services of the applicants are not liable to be
regularized since they were admittedly engaged on casual/daily wage basis
for 89 days, though, of course, many of them were re~engaged after a

technical break of one or two days.

5. In the other batch of cases in which the applicants have been
engaged by the Administration in various departments under it, the
contention raised by the respondents is that their engagement being of
casual nature, they are also not entitled to get their services regularized.
The common contention in all these cases is that these casual engagements
were made without holding any regular selection process and that such

engagements were not against sanctioned posts.

6. In this context, the learned counsel for the Administration has
invited our attention to the following decisions in support of the above
contention:-

I Secretary, State of Karnataka & Others Vs. Umadevi and Others -
(2006) 4 SCC 1.

2. State of Rajasthan Vs. Daya Lal - (2011) 2 SCC 429.
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3. Satya Prakash and Others Vs. State of Bihar and Others -
(2010) 4 SCC 179.

4. Official Liquidator Vs. Dayanand and Others - (2008) 10 SCC 1.
5. R.N.Nanjundappa Vs. T.. Thimmiah - (1972) 1 SCC 409.
6. Jeemon V.R. Vs. State of Kerala - 2012 (1) KHC 397.

7. State of Kerala Vs. Valsamma - 2012 KLT 294.

Non-Panchayath Cases
OA 212, 266, 268,299, 325, 347,354, 366, 372, 380, 488, 499, 509
& 1225 of 2013.

7. In the above cases, the applicants have been admittedly engaged by

the Administration in various Departments like lhe Department of Science
& Technology, Industries, Environment & Forests, Electricity,
Directorate of Labour & Employment, Directorate of Arts & Culture,
Weights & Measures etc. While 7 applicants in OA 299/2013 and 47
applicants in OA 301/2013 have been working in the Department of
Agriculture for the last 17 years fight fror’n January 1997, 2 of the
applicants in OA 225/2013 have been working for 18 years whereas others
in the above OA for the last 9 years. Similarly the applicants .in OA
347/2013 have also been working ever since 1997. We have referred to the
above 2 or 3 cases only to illustrate that majority of the applicants in all the
cases - whether in the category of Panchayat or Non-Panchayat - have been
working as casual employees for more than 10 years and quite a number of

them have 8 to 10 years of service to their credit, if not more.

8. It is beyond controversy that all the applicants were engaged on
casual basis without undergoing any regular selection process though in
some cases the applicants have vaguely contended that such a process was
in fact undergone. However, in those cases also, no material has been
placed before us in support of the above contention. Similarly it is not in
dispute that such engagements were not made against sanctioned posts. In

short, this process of casual engagement on daily wage basis for. 89 days
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.has been going on in the Union Territory for the last two decades or more.
These employees have continued in such casual service with a technical
break of one or two days for several years as a matter of routine.
Apparently it is a case of Hobson's choice for them. It is on record that a
large number of such casual e.mployee's had approached this Tribunal in the
'90s seeking regularization or absorption. We have been informed that
some of them were in fact absorbed. But the applicants before us in this

bunch of 94 cases have apparently been less fortunate.

9.  Umadevi (Supra) is a landmark judgment on the subject of
“irregular” or “illegal” appointments in public employment. The five judge
Bench had dealt with issues relating to- absorption, regularization,
pérmane’nt continuance of temporary/contractual/casual/daily-wage or
adhoc employees appointed/recruited and continued for long in public
‘empioyment dehors the constitutional scheme of public employment. The
Apex Court exhorted all the High Courts not to issue directions for
absorption or regularization unless the recruitment itself was made
regularly or in terms of the constitutional scheme. While issuing the above
direction, their Lordships reiterated that it must be insisted that the States
must make only regular recruitments and appointments. It was further
observed that it would be erroneous to merely consider equity for a handful
of people who have approached the Court With a claim, while ignoring
equity for the teeming millions seeking employment and fair opportunity to
compete for employment. While dealing with irregular appointments as
distinguis'hed from illegal appointments of duly qualified persons against
duly sanctioned vacant posts, the Apex Court, after referring to those
employees who have continued to work for 10 years or more but without
the intervention of the orders of the Court/Tribunals, directed that the
question of regularization of the services of such irregularly appointed
employees be considered on merit in the light of the principles settled by
the Apex Court in the cases in S.V.Narayanappa — AIR 1967 SC 1071,
R N.Nanjundappa - (1972)+1 SCC 4()9 & B.N.Nagarajan — (1979) 4 SCC

507 — as a one time measure.
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10. A three judge Bench of the.‘Apex Court in Official Liquidator Vs.
Dayanand & others had, after noticing some of the judgments/orders of the
court which took a different view from the law settled in Umadevi,
observed that those Casés were illustrative of the non-adherence to the rule

of judicial discipline which is sine qua non for sustaining the system.

1. In Harminder Kaur — (2010) 1 SCC (L&S) 202, the Apex Court had

" held thus:-

" Long service by itself may not be a ground for directing
regularization. Regularization is not a mode of appointmend.
When appointments in public office are required to be made,
provisions of Articles 14 & 16 of the Constitution of India are
required to be scrupulously followed. When a departure is
made for not scrupulously following the conditions precedent
laid down in the statutory rules, as also the constitutional
scheme, it is imperative that the same must be done within the
four corners of the delegated power by the authority
~ concerned.”

12.  In the above case (Harminder Kaur), the appellants were school
teachers and they were appointed by the Education Department of
Chandigarh on contract basis for a specified period. In the offer of
appointmént itself it was made clear that 'the appointeés would not have
any claim for ad—h‘oc/regular appointmen‘t‘s available in the Institute and
that the contractual appointment could.-vbe. made vonly against sanctioned
post. The Apex Court while concurring with the view taken by the High
Court hvc—;iﬁd that initial appointments of the appellants were made in gross
violation? of the provisions contained in the relevant Act and also the
doctrine of equality enshrined under Articles 14 & 16. However,'_taking
note of the admitted position that 800 posts of éeachers were lying vac‘anf,
the Apex Court expressed the hope that the plight of the appellants would
also be taken into account by the administration and consider the

desirability of relaxing the age-limit provided in the Rules.
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13.  In Nanjundappa (Supra), the Apex Court had held thus:-

“[f the appointment itself is in infraction of the rules or if it is in
violation of the provisions of the Constitution, illegality cannot be
regularized. Ratification-or regularization is possible of an act which
is within the power and province of the authority, but there has been
some non-compliance with procedure or manner which does not go
10 the root of the appointment. Regularization cannot be said to be a
mode of recruitment. To accede to such a proposition would be to
introduce a new head of appointment in defiance of rules or it may
have the effect of setting at naught the rules.”

14. -We do not propose to ‘burden this order by referring to several other
decisions rendered by the Apex. Court following the principles laid down

by the five judge Bench of the Apex.Court_ in Umadevi (Supra).

15. But one disturbing feature that has been noticed in this bunch of
cases is that the “authorities concémed, be it the Lakshadweep
Administiation or the Village (Dweep) Panchayats/District Panchayats,
have not shown any anxiety about the sad plight of many of the employees
who have continued in service for one or two decades or slightly less. It
is also not clear whether any attempt was ever made to regularize the
services of those irregularly appointed employeeé who had completed 1“0
years of service as indicated in Para 53 of the judgment in Umadevi

(Supra) at that point of time.

16. Be that as it may, the fact remains that hundreds of employees in this
bunch of Original Applications have admittedly been working for a decade
or more with routine technical break of one or two days on completion of
89 days. It is true that the Administration or Panchayats may not require
the services of quite a number of those employees throughout the year; but
still it appears that many of them have been allowed to continue. Many of

them have been engaged in one séhéme 6r the other spohsored by the
Central Government or in some such other schemes or programmes floated
by the A_dministration on its own by utilizing the funds available with it.

The Administration or Vi‘llage (Dweep) Panchayats have not come out with
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any data as regards the actual requirement of employees in various
departme'n_tsé under them. It- has been noticed that in some of the
departriierits, the casual employees have been working apparently against
regular posts for years together. Why is it that such posts are not identified and

sanctioned ? There is no clue.

17. Learned counsel for the respondents has submitted before us that the
policy of the Administration is to give minimum employment to maximum
number of jobless people at least for a few days in a year by engaging them
in one scheme or the other. The policy is laudable. But still, the question is
why large number of employees working on certain posts for years together
without any prospect of being regularized or absorbed, are being kept on
tenterhooks like this ? The very fact that these people have been allowed
to continue on those posts for years together will show that such posts are
not of casual nature. We do not propose to deal with the above aspect any
further at this stage though it may be observed that the attitude of the
Administration and the local Panchayats appears to be totally uncharitable,
to say the least.

“ Panchayath Cases

18. In :the other bunch of 80 Original Applications, in which the
applica’ht_sf ‘have been engaged by Village (Dweep) Panchayats or District
Panchayat, the main contention raised by the learned counsel for the
Administration is that this Tribunal has no jurisdiction to entertain these
cases in view of the decision rendered by a Division Bench of the Kerala

High Court in Naderkoya (Supra).

19. In the above case, some casual labourers working in the Water
Supply Scheme of the Village (Dweep) Panchayat of Agathi Island had
approache';d_this Tribunal,’ aggrieved by the failure of the Union of India
and the"Lakshadweep Administration in granting thém temporary status
under the Scheme for ’l“ériiporary Status & Regularization introduced by
the Un?ion'of India, in O.M.No. 51016/86/Estt (C) dated 10.09.1993. It

appears that the upkeep, maintenance and distribution of the drinking water
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to the 1o§a1 residents of Agathi Island were initially undertaken by the
Public Works Department. Later, it was entrusted to AVAM Society.
Grant-in-Aid was provided to meet the additioﬁal expendituref‘
Society used to manage the Scheme. Later, Island Councils were brough‘.t
into existence as per Island Council Act. Still later, the Councills were
abolished as the Lakshadweep Island Regulation,' 1988 was repealed by
Section 88 of the Lakshadweep Panchayat Regulation, 1994 and during
the year 1995 all the assets and liabilities of the Island Council of Aéathi
were transferred to Village/Dweep Panchayat of Agathi. Thus all the
labourers working with the Water Supply Scheme came under the Village
(Dweep) Panchayat. The casual labourers who had approached this
Tribunal were admittedly under the services of the Dweep Panchayat and
they were being paid by the Panchaya_f from the fund available with it.
After considering the claim of the casual labourers, the Tribunal issued the
following among other directions:-

a) The Second respondent i.e. the Lakshadweep Administration
would adopt the Depariment of Personnel & Training Casual
Labourer (Grant of Temporary Status & Regularization) Scheme,
1998 and prescribe it prospectively to the Panchayats for granting
temporary status to casual labourers as per the parameters of the
scheme

b) The first respondent, i.e. the Union of India in the Ministry of
Personnel, Public Grievances and Pension would ensure that
appropriate legal and technical formalities are completed and the
Scheme is made applicable expeditiously.

¢) From the date of issue of these orders and until the Lakshadweep
Administration prescribes the scheme to the Panchayats for
regularization of eligible casual workers, no regular appointments
would be made by the Panchayats in respect of at least two third of
the regula/ vacancies in Group D which would be kept reserved for
tlze regularzzatzon of the casual workers under the scheme

(d) No casual workers, including the applicants, who are in the
service of the Panchayals on the date of issue of these orders wou/d
be retrenched on the face of availability of work or for making way
for fresh recruits without considering them for the grant of temporary
status if eligible as per the scheme.

20. The Division Bench of the High Court while allowing the Writ
Petition filed by the Administration noticed that another Bench of this




Tribunal in Original Applications N6.1297 & 218 of 1998 had rejected an

identical relief claimed by some other casual labourers, holding thus:-

21,
Court in O.P.N0.28776/2001.

"We have carefully peridsed the pleadings and other materials on
record. We have also given our anxious consideration to the rival
submissions. We find that in both these O.As under consideration,
the applicants were engaged by the Island Council of

Androth/Minicoy. They might have continued to be engaged

subsequently by the succeeding local self Government body, namely
the Village (Dweep) Panchayat of Androth/Minicoy. The
Chairpersons of the respective Island Council might have with or
without proper authority from the Councils issued what are
purported to be appointment orders and the subsequen! service

certificates. We have good reason (o reject the same as those do not

reveal the applicants' nexus with the Administration of U.T. of
Lakshadweep in order that they might have a cause of action before
us. The applicants have not adduced any evidence 1o show that they
were appointed against any posts sanctioned or approved by the
Lakshadweep Administration..............

In the case on hand the applzcants were not employed against
any posts sanctioned by the administration and that would make all
the difference. The Island Council or the Chairpersons, as the case
may be, for reasons best known to them, seem to have accommodated
these people. They might rightly come under the wage employment
programme as a poverty alleviation measure under the DRDA or
they might have been employed since the Village (Dweep) Panchayat
authorities considered it expedient (o give employment 1o them. It
probably mighi have offered some succor by way of daily rated
wages to the unemployed local persons.................

Neither the Panchayat authorities (respondents 4 and 5) nor
the applicants have shown how the posts created/retained in addition
lo those sanctioned by the Administration could be considered
regular. As matters stand, the Administration of U.T. of Lkshadweep
has no accountability as far as the matter of regularization of the
applicanis are concerned. The anxiety of the U.T. Administration to
prevent misapplication of funds granted to the Village/District
Panchayat jor developmental purposes towards expenditure on
account of wanton appointments of staff against posts neither
created nor sanctioned nor approved is legitimate.”

The above decision was confirmed by a Division Bench of the High

Still later, OA No.1008/1997 and OA

No.571/1998 were also dismissed by a common order following the

decision mentioned supra. This order was also confirmed by the High
Court in O.P.No,35164/2001. |
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22, After referring to the above orders, the Division Bench of the High

Court in Naderkoya (Supra) held that Lakshadweep Administration did not
have jurisdiction to frame scheme for absorption of casual employees in
the service of the Panchayai. It was further observed that the question of
absorption was a matter which the Panchayat has to consider taking into
account ?ivts financial status and various other administrative policies.. The

following are the observations of the Division Bench:-

"In view of the above mentioned circumstances, we have no
hesitation to hold that the Tribunal has committed a grave error in
giving direction 1o - Lakshadweep - Administration to adopt the
Department of Personnel & Training Casual Labour (Grant of
Temporary Status & Regularization) Scheme 1993 and prescribe it
prospectively to the Panchayats for granting temporary status to
casual labourers. The direction given to the Panchayat not to effect
any appointments lill the Lakshadweep Administration Jframes
Scheme, is illegal and do not fall within the jurisdiction of the
Tribunal. Further direction given to the Panchayat that no casual
workers would be retrenched on the Jace of availability of work falls
within the domain of the Administration. In such circumstances, the
order passed by the Tribunal in OA 820 of 2001 stands set aside."

23.  In this context, it is pertinent to note that in many of the cases, the
Chairpersons of the Panchayats have issued orders of appointment of
casual labourers. It is favirly conceded by the learned counsel for the
applicants that such orders could have been issued only by the Executive
Officer of the concerned Panchayat. Strangely, in some of the cases, the

Panchayats are represented by their Chairpersons and not by the Executive
Officers.

24.  There is yet another aspect of the matter. In the course of hearing of
the cases, it was submitted by learned counsel for the applicants in some

cases that different political parties are in power in various Panchayats.

Equations of power have changed after the last Panchayat elections. Some

of the orders of appointments were cancelled by the successor Committee

~in office of these Panchayats. More importantly, fresh engagements are

being made on  political  basis  and some  of  the

disengagements/retrenchments also have political colours.



25. In OA 300/2013, the Chairp‘erso_ﬁ:__of Village‘"(Dweep) Panchayat of
Androth Island has appeared through Advocate R.K.Muraleedharan, and
contended in the written statement, inter-alia, that termination of services
of the applicants in the above case is exclusively within the jurisdiction of
the Panchayat especially after issuance of Annexure R4(b) notification
dated March 7, 2012 issued by the Administration of the Union Territory
of Lakshadweep. It is pointed out by the learned counsel that by virtue of
Annexure R4(b) notification issued in terms of Articles 243(g) of the
Constitution, the Panchayats are vested with powers and authority to
function as institutions of local self governance. The learned counsel has
invited our attention to various clauses contained in the above notification
in support of the érgument that the Pénchayats are vested with the right
and authority to "hire and fire" employees. However, it is conceded that
the Village (Dweep) Panchayats have rio_pdwer to regularize the services
of the applicants though the Panchayats are in dire need of the services of
the applicants who are having sufficient experience. It is further conceded
by respondent No.4 in the above case that the Panchayats are not vested
with the power to createA any post without prior approval of the

Administration.

26. Strangely, in most of the cases relating to erﬁployees engaged by the
Panchayats, the Standing Counsel for the Administration himself has

appeared for the Panchayats as well.

27.  Learned counsel for the applicants in some of the cases have invited:
our attention to various provisions contained in the Lakshadweep
Panchayat Regulations, 1994 and the allied rules thereunder. While
inviting our attention to Lékshédweep Panchayat (Grant-in-Aid) Rules,
1997, Sri P.V.Mohanan who appears for thé applicants in some of the
cases, contends that once the Administration sanctions 'Grant-in-Aid", it is
for the Panchayat to execute the various works like road

construction/repair/maintenance, ~ water  supply, drainage,  local
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development works, primary education, health and sanitary scheme etc.
For this 'purpose, the Panchayats can engage workers and therefore
necessarily the Panchayats have the power to regularize or absorb casual
workers, especially after-the introduction of the Lakshadweep Panchayats
Regulations, 1994. The learned counsel has invited our aitention to
Article 234(g) andv Article 40 of the Constitution of India in this context.
We do not propose to refer to or deal with identical arguments advanced
by other learned counsel as well, since it has already been noticed that
going by the decision in Naderkoya (Supra), this Tribunal has no
jurisdivction t(‘)':_ent_evrtain this bunch of Original Applications relating to

employees who were engaged by the Panchayats.

28.  Sri N.Unnikrishnan who appears for the applicants in OA 394/2013
has raised a further corifention_that the casual labourers who have been
working for more than 240 days in a calender year are entitled for
protection under Chapter V (a) 6fthe Industrial Disputes Act and that their
services cannot be dispensed with arbitrarily. It is further contended that
one sét of'ﬁca's‘ual emplbyees cannot be replaced by another set of casual
employees as held in State of Haryana Vs. Piara Singh - (1992) 4 SCC
118. The learned counsel points out that some of thé applicants in OA
394/2013 have been working since 1994 while others have put in more

than 4 years of service.

29.  The sum and substance of the arguments advanced by the learned
counsél for the applicants in all these cases is that they may be allowed to
continue in service, albeit on casual basis. It is true that the applicants in
all tﬁese cases, whether in the category of Panchayat or non-Panchayat,
have been working on casual basis for a large number of years. It has been
noticed already that some of the applicants have been working since 1994
and many of them since 1997. Quite a few of them have been working for
periods ranging between S to 10 years. There are only very few who have
been working for 2-3 years or less. Most of them are still continuing on the

basis of interim orders passed in these cases.

2
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When these cases had come up for consideration before a Single

Bench (Judicial Member) on 3.7.2013, the following order was passed:-

“9.  Perusal of the applications reflects that save that in all the
cases, the period of engagement at one stretch is limited to 89 days
and with an artificial break of one day, the cases are not identical in
other aspects, In many, the period of engagement is for over two
decades, in some, specific qualifications have been prescribed; in
some other the work cannot be carried out by all as such jobs
requires either training or specialization or training. ~ Admittedly, a
number of applicants have been functioning as casual labourers for
decades by now. Most of them have been through regular selection
though some of those had not initially registered their names with the
authority concerned. Some of them have been functioning in
veterinary units which require special skill; some function as drivers
and the like. In many cases, the wages are fixed per month. Thus,
the applicants do not constitute a homogeneous group but a
heterogeneous cluster. Continuance of interim order or vacation of
interim order for all without intelligible discrimination would not meet
the ends of justice. Keeping in view (a) the rights that might have
been crystallized by some (e.g. in respect of those who have been
functioning for a long time without the intervention of the
Court/Tribunal), (b) the qualifications prescribed in some cases, (c)
the specialized nature of the job, which cannot be performed by all;
(d) the consolidated amount payable to some instead of wages on
per day basis under the Wages Act, (e) the fact that many of the
applicants are functioning under certain scheme, continuance of the
interim order has to be considered differently for different categories
of applicants though till now, by a common order on 4" June, 2013
and thereafter the interim order has been passed.

10.  For this purpose, all the serving casual labourers should be
identified and grouped as under .-

(a)  Those who have put in more than 10 years of casual labour
service, with or without the artificial break. These may
include those who have been inducted with specific qualification
of matriculation/IT| and the like and also those who have been
inducted under specific schemes

(b) Those who have been inducted with specific qualification of
matriculation or other specialized course beycnd-Matriculation, such
as ITl, or possessing specialized skills, such as date entry operator,
drivers etc. which job cannot be accomplished by ordinary casual
labour normally engaged for manual works. This list may include
those who have been engaged under some project or scheme, but
not coming under (a) above, i.e. with less than ten years of service.

(c) Those who have been engaged under one scheme or the
other (other than those who have been engaged under the Mahatma
Gandhi national Rural Employment Guarantee Scheme (MGNREGS
for short), but not those who come within (a) or (b) above.
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(d) Thbse‘ who come under the MGNRGS scheme

(¢)  Those who are mere casual labourers not falling under any of
the above.

11.  Of the above, disengagement of the existing casual labourers
and replacement by others in the waiting list, should be first in
respect of (e) above.; These casual labourers cannot claim any right
fo continue and they have to be rotated. And in their place, for 89
days, those in the waiting list (wardwise/lslandwise) may be
engaged. This again, should be after giving them a notice of two
weeks before disengagement. The purpose of giving two weeks
notice is that if the casual labourers sought to be disengaged feel
that they belong to category (a) or (b) above, they may make due
‘representation and the same would be considered forthwith by the
Administration and their decision communicated to such individuals.

12.  Similarly, those coming under group (d) above, i.e. those
who have been engaged under the MGNRGS could be disengaged
as in their case the scheme itself was affording employment for a
period of a minimum of 100 days, which would enable - those who
are still waiting to avail of the benefit of the scheme. Such of these
casual labourers could be disengaged after they have been granted
100 days -of work -and hereagain, fter g/wng them a notice of two
weeks before dlsengagement ' : :

13.  In respect of (c), if the scheme under which the casual
labourers have been engaged provides .for certain -conditions
precedent for disengagement, it is subject to such a condition only
their services could be disengaged. Rest of the casual labourers
shall continue until further orders.

14.  In respect of (b) and (a), their services as casual labourers
shall not be disturbed until further orders. The disengaged casual
labourer (as contended by the counsel for the applicant in OA No;.
507 of 2013),-if falls under (b) or (a) above, i.e. with-more than ten
years of service or with specific qualification such as matriculation or
the like (here stated to be ITl), he shall be re-engaged before the

- next date of hearing and confirmation given on the next date of
hear/ng :

3]. Pursuant to the ab’ove‘ order, the Panchayats/Departments have
issued certain circulars which are marked as Annexure AS to A8 in OA
300/2013. Appérehtly, some atfempt has‘been made to'categor:i‘ze the
labourers group-wise as delineated in the above interim order. Thereafter,
several employees were sought to be disengaged. Understandably, all these
employees who faced the .threat of disengagement have approached this
Tribunal and those Origihal Applications are also included in this bunch of

cases. It appears that the Administration has also sought to rely on the



judgment of the Division Bﬂench of the Kerala_Higb Court in O.P.(CAT)
No.133/2012 and No.606/2012, Kcontending, inter-alia, that its policy is to
give minimum employment to maximum people at least for a few days in a
year. In this context the Administration has also referred to some of the
schemes floated by the Union of India which ensures minimum 100 days'

employment in a year to maximum number of people.

32.  The short question that arises for our consideration is whether the
applicants are entitled to get their services regularized or not. It has been
noticed already that there is nothing on record to show that the applicants
had been engaged agamsl any sanctloned posts or thal they were so
engaged after undergoing regular selectlon process. In our v1ew the
Administration has been largely respon31ble for the prevallmg _unfml’unate
scenario. It may be true that the Adminiétration or Panchayats in‘- their
anx1ety to give some solace to a large number of unemployed people might
have engaged these appllcants on casual basis. Undoubtedly, their services
were required in various Departments or Works as otherwise many of the
essential services would not have been in operation. Because of the
peculiar geographical nature of the tiny islands and also the scarcity of job
opportunme% the islanders are destmed to face this rlgmarole without any
demur or protest.. These people cannot aspire to get employment in the
mainland also. The predicament of the islanders 1s understandable.
However, going by the catena of decisions referred to above it cannot be
held that the appllcants are entitled to get their serv1ces regularlzed It has
been repeatedly held by the Apex Court that there is no room for any
sympathy for such casual labourers even if they have continued in service

for a large number of years.

33, But, in our view, the Administration has to neeessarily give adequate
consideration to those employees who have been workmg on casual basis
for more than a decade or two. Similarly, the plight of those employees
who have been workmg> on casual basis for the last 5 to 10 years is also

equally pitiable. These employees, in our view, are entitled to get the
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benefit of relaxation in age and other essential qualifications to the extent
possible when fresh recruitments are'being made, It shall be ensured by the
Adminis(tration-that the entire process of engagement of employees on casual
basis (if it becomes extremely- essential and unavoidable) is streamlined so
as to avoid unnecessary legal complications in future. Appmpriate
guidelines/regulations can be formulated for engagement of casual
employees in the projects (either seasonal or otherwise) that may be
implgmeqted in the island. ‘

34. We refrain from issuing any other directions since, in our view, it
falls within the domain of the Administration. However, the Administration
shall address  the issue relating to all these. employees who have been toiling
for years together on casual basis; with utmost compassion, and give .them
the benefit of relaxation in age, educational qualifications etc. while - making

regular recruitment.

35.  Original Application Nos. 212, 266, 268, 299, 325, 347, 354, 366,
372, 380, 488, 499, 509 & 1225 of 2013 are disposed. of with above

directions.

36. As regards other Original Applications, where.engagements were made
by Panchayats, it is held that this Tribunal does not have jurisdiction to
entertain them. It will be open to the applicants to approach appropriate
judicial forum for redressal of their grievances. These Original Applications
are, therefore, dismissed. '

37.  The interim orders in force as on today shall remain extended till
April 4,2014, !
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